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LEGISLATIVE ASSEMBLY.
Wednesday, 1st September, 1937.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr, President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBER SWORN.

Maulvi Sikandar Ali Choudhury, M.L.A. (Bakarganj cum Faridpur
Mubammadan Rural).

STARRED QUESTIONS AND ANSWERS.
(a) OrAL ANSWERS.

ExonusioN oF Koris FROM THR LisT oF SoEHEDULED CASTES FOoR THE UNITED
PROVINOES.

229. *Mr. 8ri Prakeasa ; Will the Honourable the Home Member

etate :

(a) whether it is a fact that persons belonging to the caste called
Kori in the United Provinces of the Agra and Oudh have
been included among the scheduled castes except in tho
divisions of Agra, Meerut and Rohilkhand under the Gov-
ernment of India (Scheduled Castes) Order, 1936 ;

(b) what is the reason for making distinetion among members
of the same caste residing in three divisions of the Province

on the one hand, and those residing in the rest of the same
Province on the other ;

(e) whether it is a fact that before the said Order Konris were not
regarded as depressed classes and were not included among
them at the last census ; if so, what is the reason that Kors
residing in particular divisions of the Province have now
been included among the scheduled caste ;

(d) vhether it is a fact that mass meetings of Koris in the Jhansi
Division of the United Provinces have protested against
this inclusion and that their representatives haye so far
apgroached Government in vain for relief in the matter ;
an

(8) whether Government propose to consider the desirability of
taking out the Koris from among the scheduled castes
throughout the whole of the United Provineces !

( 911 )
L244LAD



912 LEGISLATIVE ASSEMBLY, [18T SEep, 1937,

Mr. R. F. Mudie : ] am unable to reply to this question which
should have been addressed to the Honourable the Leader of the House.

The Honourable 8ir Nripendra 8ircar : With the introduction of
the new Constitution, the question raised by the Honourable Member
is the concern of the Goveriifnent of the United Provinces and not of
the Governor (eneral in Council.

Mr. 8ri Pralkasa : In view of the fact that such lists were made by
this Government, what eompensation do this Government intend to
offer for the wrong which they have done to this important com-
munity ?

The Honourable Sir Nfipéndra #ivéat : The doing of any wrong is
not admitted and compensation is unthinkable. (Laughter.)

Mr. 8ri Prakasa : Is it not a wrong to elass eertain persons as
scheduled which means depressed, when they were not such in fact 1

Mr. N. M. Joshi : What were they ¥ Oppressed 1

The Honourable 8ir Nripendra Sircar : I am not aware of what is
the fact,—whether they are dépressed or oppressed or elevated. I have
no Irowledge of it.

Mr Bii Brakisa : Is it not a fact that the classification in thia
particular case was made by the Central Government, and is it not
further the fact that in some divisions ef the province this community
was classed as depressed, and in others not, and it so, why was that so ?

The Henourable 8ir Nripendra Bircar : The classification was not
mude bf the Government of India. -

Mr. 8r1 Prakish : Who was responsible for this elassification ?
Did not the Governor Genéral in Couneil give instruetions to the Pro-
vincial Govérnments regarding the classification ¢

"he Honoutable &t Nripentdra Birvar : The classification was made
by His Majesty’s Government. ‘

Mr. 8ri Prakasa : Was His Majesty in Council advised by the
Governor General in Council, that is, the Honourable the Law Member
himself 1

The Horourable Bir Nripendra 8ircar : I refuse to disclose any com-

muhnication, if any, which passed between us and His Majesty’s Govern-
ment.

Mr. K. Santhanam : Can the Government of the United Provinces
change this classification ?

The Honourable 8ir Wripendra Sircar : I ask for notice.
Mr. President (The Honourable Sir Abdur Rahim) : Next question.

Mr. Bri Prakesa : In view of the original reply by the Honourable
Mémber........

Mr. President (The Honourable Sir Abdur Rahim) : I have called

on the next question. :
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PUNMISHMENT TO SOLDIERS WHO PULLED DOwN THE CoNgREss Frae IN
CHARPOLI NEAR PoONA.

230. *Mr. Badri Dutt Pande : Will the Secretary in charge Defence
Department state if any punishment has been meted out to the soldiers
who, it is alleged, pulled down the Congress flags in Charpoli 12 miles
from Poona ! 1If so, what was the nature of punishment ?

Mr. 0. M. G. Ogllvie : T would refer the Honourable Member to
my reply to Mr. Satyamurti’s starred question No. 53 of the 24th
August, 1937. The information has not yet been received.

Mr. 8. Satyamurti : When was the information called for 1

Mr. C. M. G, Ogilvie : Some time previous to the 24th August.

Mr, 8, Satyamurti : May I know how much time it takes to get &
report, and also why there is this delay in getting information on this
subject which is agitating the mind of the country ?

Mr. C. M. G. Ogilvie : I am entirely unable to answer the queetwn
I am not responsible for the speed with which the authorities at Poona
reply to letters. |

Mr. 8. 8atyamurti : Will the Honourable Member impress upon the
authorities at Poona that they must be a little more quick in answering
telegrams and letters from headquarters ¢

Mr. 0. M. @. Ogilvie : They have received a reminder and if an
answer is not received quickly they will receive a_nother.

Mr, 8. Satyamurti : Do Government propose to wait till they get a
reply,“or will they prod them 1

Mr. C. M. G. Ogilvie : I really cannot say any more than what I
have said already.

Mr, 8. 8atyamurti : May I know why the Government are not
taking steps to get an answer quickly, at any rate, before the end of
the  Session

Mr. C. M. @. Ogilvle : We are taking such steps as are open to us,
and the end of the Session is not yet.

Mr. 8ri Prakasa : Will the reminder be sent at the public expeuse
or at the expense of those who did not attend to the communications of
the Government ?

Mr. C. M. G. Ogilvie : Public expense.

An Honourable Member : Why ¢

INDIANS IN ABYSSINIA.

231. *Mr. 8. S8atyamurti : Will the Honourable Member in charge
of External Affairs be pleased to state :
(a) the latest position with regard to Muhammad Ali & Co., the
Indian Firm, doing business in Addis Ababa ;
(b) whether there are several hundred Indians in Abyssinia, living
chiefly in and around the town of Harar ; and
(e) what the Government of India are considering to do in the
matter {
L244LAD A2



914 LEGISLATIVE ASSEMBLY. [LsT SEP. 1937.

Lieut.-Oolonel A. E. B. Parrons : (a) The latest position with re-
gard to Muhammad Ali & Co. is that negotiations for the disposal of
the firm’s property have reached an advanced stage. Government
have heard unofficially that the firm has accepted an offer made to them
by the Italian Government.

(b) No up-to-date figure is available of Indians separately in the

District of Harar but the total for all British subjects and protected
persons there was reported in July, 1936, to be 150.

(¢) Government have no reasons to suppose that Indians in the
Harar District are being maltreated and do not think that any further
action is called for at present. o

Mr, 8. Batyamurti : With reference to the answer to clause (a) of
the question, may I know whether this firm of Muhammad Ali and Co. is
compelled to dispose of their assets at much less their real value ?

Lieut.-Colonel A. E. B. Parsons : That I should think would be a
matter of opinion.

Mr. 8, S8atyamurti : What is the fact—whether they are asked now
by the Italian Government to dispose of its assets at much less their

real value {

Lieut.-Colonel A. E. B, Parsons : As I have said, I am unable to
estimate their real value, but I understand that the firm is quite willing
to dispose of its assets at this figure and has already indicated its
willingness to do so.

Mr. 8. S8atyamurti : Are there any difficulties in the way of the
firm sending the proceeds of their transactions, outside the country ¢

Lieut.-Oolonel A. E, B. Parsons : I understand that the Italian Gov-
ernment are givine facilities.

Mr. 8, 8atyamurti : With reference to the answer to clauses (b)
and (c¢) of the question, may I know whether the information in the
possession of the Government that these Indians are not subject to dig-
abilities is merely based on this, that no complaints have reached them,
or whether they have made any enquiries and satisfied themselves that
there are no grievances on the part of these Indians ?

Lieut.-Oolonel A. E, B, Parsons : British subjects in Abyssinia are
in constant touch with His Majesty’s Consul and no complaints have
been received. Therefore, I think the Government are entitled to

assume that there is no maltreatment. If the Honourable Member will
give me any particular instance, I shall be only too pleased to enquire.

Mr. Abdul Qaiyum : Has any time limit been fixed for the firm to
dispose of its assets ?

Lieut.-Oolonel A. E. B, Parsons : This is a question which I answered
a few days ago. I said that the Italian Government have fixed no time

limit,
Mr. T. 8. Avinashilingam Chettiar : What is the offer that has been
made by the Italian Government to the firm ¢

Lieut.-Colonel A. E. B. Parsons : I have no official information.
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. Mr. Badri Dutt Pande : Is its money locked up in Italian banks
or has it been returned

Lieut.-Oolonel A. E. B. Parsons : I think Messrs. Muhammad Ali
and Company would be in a position to answer that question but I regret
that Government have no information.

Mr. Badri Dutt Pande : May I know why the Honourable Member
refuses to answer questions about this !

Lieut.-Oolonel A, E. B. Parsons : Government have no informa-
tion about it.

EMPLOYMENT OF MR. J. ROWLATT, A PARLIAMENTARY COUNSBEL, TO REVISE
TERMS ON WHICH STATES ARE TO JOIN THE FEDERATION.

232. *Mr. Badri Dutt Pande : Will the Foreign Secretary state :
(a) on what terms and for what period the services of Mr. J.
Rowlatt, M.C., a junior parliamentary counsel, who has
been either engaged or is going to be engaged to revise
the terms on which the States are going to join the Federa-
tion, have been secured ;

(b) what will be his pay and allowances ; and

(¢) whether they will all be borne by the Government of Indis
or a portion to be supplemented by the States ?

~ The Honourable 8ir Nripendra B8ircar : The services of Mr. J.
Rowlatt, M.C., have been obtained for a period of six months with
effect from the 8th July, 1937, to advise the Political Department in
regard to legal and drafting points arising in the course of their dis-
cussions with the States in regard to Federation. While so employed
he draws a compensatory allowance of Rs. 1,000 per mensem in addi-
tion to his English rate of pay, which at present 18 £1,200 per annum.

This is. payable from the budget of the Political Department.

Mr. T. 8. Avinashilingam Ohettiar : May I know what are the
reasons for importing this man from abroad { Is it because we cannot
get an equally competent man here ?

The Honourable 8ir Nripendra S8ircar : Because Government con;
sidered that he was the best man available for this purpose.

Mr. 8. S8atyamurti : May I know what are his qualifications 1

The Honourable 8ir Nripendra 8ircar : Mr. Rowlatt is a Parlia-
mental counsel of experience.

Mr, Abdul Qaiyum : Was this post advertised 1
The Honourable 8ir Nripendra Sircar : No.

Pandit Lalkshmi Kanta Maitra : Do I understand the Honourable
Member to say that no portion of this man’s pay and allowances will be
borne by the Native States and if so, why !

The Honourable 8ir Nripendra 8ircar : He has been employed by
the Government of India. He is doing work for the Government of
India and there is mo reason why he should be paid by the States.
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Mr. T. 8. Avinashilingam Chettiar : How long will it: %% neesssary
to retain his services { :

The Honourable 8ir Nripendra Birear : I have already answered
that.

Mr. 8. Satyamurti : With reference to clause (a), may I know if
this counsel ir also advising the Indian States ¢

The Honourable 8ir Nripendra 8ircar: He is not advising the
Indian States.

Mr. 8ri Prakasa : May I know what the mystic letters M. C. mean 1
An Honourable Member : Military Cross.

Mr. 8ri Prakasa : Is he an expert in military matters or.'m legal
matters also 1

The Honourable 8ir Nripendra 8ircar : A military man may have
knowledge of civil law, while a ‘‘ civil  man may be absolutely
ignorant of it.

Mr. 8. S8atyamurti : Will his advice be accepted by the Govern-
ment of India or wil] it be subject to further scrutiny by the Honourable
the Law Member or any other legal adviser of the Government of
India ¢

The Honourable 8ir Nripendra 8ircar : The Government of India
are not bound to accept his advice.

Mr. Lalchand Navalrai : May I know from the Honourable Member
if this gentleman is conversant with Indian conditions §

The Honourable Bir Nripendra 8iroar : I do not know if he is con-
versant with the conditions prevailing in the villages but he knows very
well the Government of India Act.

Mr. Lalchand Navalrai: Is that a sufficient qualification for him ¢

Mr. President (The Honourable Sir Abdur Rahim) : You cannot
have that sort of argument. :

Mr, Muhammad Azhar Ali: Why was a junior counsel engaged
and not a senior one with better qualifications ?

The Honourable Sir Nripendra Birear : Mr, Rowlatt is quite com-
petent. The remuneration of a senior man, as you know, often varies
in direet proportion to the length of seniority.

CUTTING OF A CANAL THROUGH THE IsTHMUS OF KRA.

233. *Mr. Badri Dutt Pande : (a) Is the Foreign Secretary in a posi-
lion to state if Japan is entering into an alliance with Siam in cutting
a canal through the Isthmus of Kra, which will reduce the sea-route
Letween Japan and India by about six hundred miles, thus avoiding the
detour to Singapore !

(b) Is the Government of India interested in any way in the making
of this canal or is it opposed to it ?

'“ ‘Ligut.-Oclénel A. E. B. Parwons : (a) Government has no informa-
on. . . ST

(b) Does not arise. oo
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. Mr 'Badri Dutt Pande ;: Did the Government of India or the Honour-
gble Member read an article on this subject in the Hiustrated Weekly of
India 1

Lieut.-Colonel A. E. B. Parsons : I am afraid I missed it.

Mr. §. S8gtyemnrti ; Did the Government of India make any inquiries
after the receipt of this question {

Lieut.-Golomel A. K. B, Parsons : 1 don’t think so.
Mr. 8. Satyamurti : Do the Government propose to make inquiries 1

Lieut.-Oolonel A. E. B. Parsons : There appears to bs no immadiate
prospect of any canal like this being constructed ?

Mr. 8, Batyamurti : In view of the fact that Japan has been bomb-,. .
ing Hong Kong since yesterday, do Government propose to take note of
these activities of Japan 1 .

Lieut.-Colonel A. E. B. Parsons : I think that was a mistaken pieee
of news. It was not bombed yesterday.

PUBLICATION OF CORRESPONDENCE WITH PROVINCIAL GOVERNMENTS
REGARDING FOROED LABOUR.

234. *Mr. N. M. Joshi : Will the Honourable the Home Member be
pleased to state whether the Government of India have published the
correspondence with the Provincial Governments on the subject of forced
l%bour as promised by Mr. Thorne in the Legislative Assembly during
the last Delhi Session ! '

Mr. B, F, Mudie : A copy of the correspondence relgting to the
forms of forced labour in the Provinces has already been laid on the
table of the House and, at his request, another copy has been given to
the Honoyrable Member.

WearNG OF Kirpan BY SIKEHS.

235. *Mr. Lalchand Navalrai : (a) Will the Honourable the Home
‘Member be pleased to remember that he admitted during the debate of
the Bill ‘ to amend the Indian Arms Act’ in respect of wearing the
kiryons by Sikhs both ‘ Kesadharis ’ and * Sahijdharis '’ on 1st April,
1937, that. there exists an anomaly with regard to the wearing and the
gize of the kerpans in the Bombay Presidency and in Sind and if it was
only a question of correcting that anomaly he would have no objection to
the Rill under discussion and *hat the Honourable the Home Member
promised to point out that matter to the Local Governments concerned by
sending them a copy of the debate 1

(b) Will the Honourable the Home Member be pleased to state if
the Local Governments concerned have removed the anomaly or lessened
the insonvenience eomplained of during the said debate !

(e) If the Local Government concerned have not yet taken any step
in that direction does the Honourable the Home Memher propose to
expedite the said Local Governments 1 o
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~ (d) Does the Honourable the Home Member propose to suggest to
the Provincial Governments to make rules to allow ‘ Sahijdhari ’ Sikhs
also to wear kirpans like the ‘ Kesadharis’ on their making a suitable
declaration of their faith ¢

Mr. J. A. Thorne: (a) Yes.

(b) and (c). I regret that through an inadvertence the under-
taking was carried out only on August 7th last. I am now asking the
Provincial Governments whether they have found it possible to take
the action suggested : and I am at the same time putting to them the
suggestion made in part (d) of the question. .

Sardar Mangal 8ingh : May I know if the Government will take
steps as regards the centrally administered areas also ?

Mr. J. A. Thorne : I must ask for notice of that question.

Sardar Mangal 8ingh : The Honourable Member gave us an
assurance that the matter will be brought to the notice of the Provinecial
Governments. I am asking whether the matter will be referred to the
centrally administered areas also. That is a simple question.

Mr, J. A. Thorne : The question relates only to Bombay and Sind
and I must repeat that if the Honourable Member wants information
about other parts, I must ask for notice.

Mr. Lalchand Navalrai : May I know if the copies of the debates of
that day will be sent to the Provineial Governmentg concerned % :

Mr. J. A. Thorne : That has already been done.

RESENTMENT AMONGST INDIANS AND MUSLIMS AGAINST THE REPORT OF THB
RovaL CoMMISSION ON PALESTINE.

256. *Mr. 8. Satyamurti : Will the Honourable the Home Member
be pleased to state :

(a) whether the Government of India are aware of the strong
feeling of resentment amongst Indians and especially amongst
Muslims against the report of the Royal Commission on
Palestine, suggesting the division of Palestine into Arab and
Jew territories ;

(b) whether Government have communicated to His Majesty’s
.Government this feeling of resentment ; if so when, and
if not, why not ; and

(e¢) whether Government propose to approach the League of
Nations on behalf of this country to represent the feeling
against the Palestine Report, and if not, why not t

. Mr. J. A. Thorne: (a) and (b). I would refer the Honourable
Member to the answers 1 gave on the 24th August, 1937, to Sir Muham-
mad Yakub’s starred question No. 59 and to the supplementary ques-
tions on this subject.

(¢) This is not a matter in respect of which the Government of
India could properly approach the League otherwise than in consultation
with His Majesty’s Government—whose attention will be specifically in-
vited to this question and answer and to the questions and answers to
which T have referred.
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Mr. 8. Satyamurti ;. May I know, specifically, whether after the pub-
lication of the report of the Royal Commission on Palestine, the Govera-
ment of India at any time drew the attention of the Secretary of State or
of His Majesty’s Government to the strong feeling of resentment in this
country, against the proposed partition of Palestine f

Mr. J. A. Thorne : 1 have already answered that. No specific letter
nas been written for that purpose.

Mr. 8. S8atyamurti : May I ask whether at any time after the publica-
tion of the Royal Commission’s Report any general letter was sent to
the Secretary of State for India or His Majesty’s Government pointing
out, inter ala, the feeling of resentment in this country against the pro-
posals of that Commission {

Mr. J. A. Thorne : I do not know what the Honourable Member means
by a general letter but I can assure him again that communications have
passed from the Government of India to the Sceretary of State which
bave defined the Muslim feeling in this country on the subject.

Mr. 8 Batyamurti : Have these communications been addressed after
the publication of the Royal Commission’s proposals ¢

Mr. J. A. Thorne : Yes.

Mr. 8. 8atyamurti : With reference to the answer to clause (¢) of the
question, may I know for elucidation of the answer what is the impro-
priety that my Honourable friend contemplates, in India, as the original
member of the League of Nations, approaching the League, and pointing
out to the League or its Committees who are considering this Report, the
feeling of this country against the proposals of that Commission ?

Mr. J. A. Thorne : Well, Sir, the main responsibility on this matter
is obviously with the mandatory power and it was for that reason that
I indicated that it was not a matter in respeet of which the Government
of India could properly approach the League otherwise than in consulta-
tion with His Majesty’s Government.

Mr. 8. 8atyaranrti : In view of the fact that the League of Nations
is actually considering the matter—a Committee has sat over it and made
its recommendations—and also in view of the fact that India is an
original member of the League of Nations, may I know, apart from the
mandatory power of Great Britain over these territories, whether there
are any statutory or conventional restrictions on the Government of India
approaching the League to communicate to them our feeling in the
‘matter ?

Mr. J. A. Thorne : I must observe that the question whether there are
any statutory or conventional restrictions is one which the Home Depart-
ment is not in a position to answer. If an answer is desired on that, it
is a matter on which notice must be given to the department concerned.

Mr. 8. 8atyamurti : Has His Majesty’s Government been approached
by the Government of India to approach the League on our behalt, and
communicate to them our feelings in this matter ?

© Mr. J. A. Thorne : I have already said that no specific representation
has been made.
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Mr. M. Asaf Al : I understood the Honourable Member to say that
the Government of India in these matters must always have consultation
with the mandatory power. The Government of India is an original mem-
ber of the League of Nations........ .

Mr, Pregsident (The Honourable Sir Abdur Rahim) : That is argu-
ing.

Mr. M. Asaf Al : I just want to know why we, being the original

member of the League of Nations, cannot communicate directly with the
League of Nations {

Mr. J. A. Thorne : It is on that point that I said that the Home
Department is not 1mmed1ately concerned. As regards League of Nations

questions, if an answer is required as to the proper position, we must have
notice.

RETENTION OoF BRITISH TROOPS FOR INTERNAL SEOURITY PURPOSES.

237. *Mr. 8. Batyamurti : Will the Defence Secretary be pleased to
state :

(a) whether the Government of India take the same position on
the question of the replacement of British ‘roops by Indian
trocps in India as was stated in the Council of State on the
18th March, 1937, by His Excellency the Commander-in-Chief,
particularly with reference to the insistence of Local Gov-
ern'nents on the retention of British troops for internal
security purposes ;

(b) whether, in view of that position, the Government of India
propose now to write and ask the Provineial Goyernments
in the country as to whether they insist on British troops
being retained here for internal security purposes, and

whether they are not satisfied with Indian troops for this
purpose ; and

(¢) whether the Government will place their letter to the Provin-
cial Governments and their replies thereto on the table of the
House, and if not, why not ?
Mr. 0. M. G. Ogilvie : (a) Yes.
(b) No.
(e¢) Does not arise.

Mr. 8. S8atyamurti : With reference to the answer to clause (b) of
the question, may I know the reason why, especially as new Local Gov-
ernments have come into existence in every province under the Govera-
ment of India Act, 1935, since the speech was made, the Government of
India do not propose to consult Local Governments, as to whether they
insist on British troops being retained for internal security purposes {

Mr. 0. M. G. Ogilvie : All I can say is that they do not propose to
consult them.

Mr 8 Sntiunurti I want to know the yeasons. I.do mot wamt the
repetition of the previous answer. T am not asking whether thﬂ)’ e
pose to consult the Local Governments or.not, because that guestion has
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already been answered. I am now asking for reasons why the Govern-
ment of India do not propose to consult the Local Governments which
have come into existence in all the eleven provinces of India under the
Government of India Act, 1935, on a much more extended franchise and
on & much more democratic basis.

Mr. 0. M. G. Ogilvie : Because in spite of those facts Government
remain of the same opinion as that expressed in this House by His
Excellency the Commander-in-Chief.

_ Mr. 8. 8atyamurti : I am not asking about the Government of India’s
opinion. I am asking why the opinions of the Provineial Governments
are not to be invited on this matter.

Mr. 0. M. G. Ogilvie : Government do not consider it necessary or
desirable. ‘

Mr, M. Asaf Ali ; With reference to part (a) of the question, may.
I take it that the provinces have insisted on the retention of the British
troops both in peace and war times in India ¢

Mr 0. M. @. Ogilvie : It is difficult to answer so wide a question at
a moment’s notice, but my impression is Yes.

Mr. M. Asaf Ali : In that case I should like to know whether any
British troops will be sent out in war times or will not be sent out in war
times ¢

Mr. C. M. @. Ogilvie : It depends on the nature of the war.

Mr. President (The Honourable Sir Abdur Rahim) : It is a hypeo-
thetical question.

Mr. M. Asaf Ali : It is a very simple question. May I explain to yon,
Sir, what I mean.

Mr. President (The Honourable Sir Abdur Rahim) : I have under-
stood the question.

Mr. M. Asaf Ali : The Honourable Member says that he is under the
impression that the provinces insist on the retention of thesq British
troops 1n India both in peace and war time. Now, I want to know
whether the Government of India will allow these troops to remain in
India in war time ?

Mr. President (The Honourable Sir Abdur Rahim) : The war has
not taken place yet.

Mr. M. Asaf Ali : In that case, may I know what has been the prac-
tice of the Government of India with regard to internal security ¢ Did
they bave British troops in India in war time before {

~Mr, 0. M. G Ogilvie : As far as I can answer such a question off-
hand, it is not possible.............

Mr. President (The Honourable Sir Abdur Rahim) : It is quite clear
what the position is.

Prof. N. G. : Sir, the Honourable Member in charge of the
Department was in the course of answering the question.

oMr. 8. Satyasmerti ¢ He had hardly finished his answar !

Mr. President (-The Honourable S8ir Abdur Rahim) : Next question.
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TrooPs ENGAGED IN WAR OPERATIONS ON THE NORTE-WEST FRONTIER.

238. *Mr. 8. S8atyamurti : Will the Defence Secretary be pleased
io state :

(a) the number of British and Indian troops engaged in the war

operations on the North-West Frontier, since the begiuning
of this year ; :

(b) the number of casualties among British and Indian troops ;
and

(e¢) the cost on account of British and on account i\‘of Indian

troops separately, in regard to these operations since the
beginning of this year? .

Al

(Mr. C. M. G. Ogilvie rose to answer question No. 238.)

Mr. 8. Batyamurti : Will you please speak louder ¥ We cannot hear
you.

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.

Honourable Members must leave it to the Chair whether an Honourable
Member can be heard or not.

Mr. 8. Batyamurti : I cannot hear him.
(Mr. C. M. G. Ogilvie began to read his answer in a louder tone.)

l ?ﬁ' 8. 8atyamurti : Please do not speak so loudly, but try to speak
clearly.

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.
When the Honourable Member was speaking in his usual way, you ecould
not hear him and asked him to speak louder. When he was speaking

louder, you began to shout and asked him not to speak loudly. That
is not proper.

The Honourable Member can go on.

‘Mr. 0. M. @. Ogilvie : (a) I refer the Honourable Member to the reg}?
I gave to part (¢) of starred question No. 146 on the 27th August, 1937.

(b) I refer the Honourable Member to my answers to part (b) of
starred question No. 40 and the concluding portion of starred question
No. 142 given on the 24th and the 27th August, 1937, respectively.

(e) As there are still so many uncertain factors in the accounts, no
figures can be given at present.

Mr. 8. Satyamurti : With reference to answer to clause (¢) of the
question, namely, ‘‘ the cost on account of British and on account of
Indian troops separately, in regard to these operations since the beginning
of this year ’’, may I say that this question has been asked for the third
time since this Session began ¥ I want to know why there is any diffi-
culty in giving us the figures, so far as they are available.

Mr. 0. M. @. Ogilvie : The figures have been gi'i'en.

Mr. 8. Batyamurti : But the figures relating to the ovst of“these
operatipns have not been given, since the beginning of this Sem?n.-
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Mr. 0. M. @. Ogilvie : The reason, I understand, is that there are
atill, as I have said before, so many uncertainties in these accounts that
even an approximate figure cannot be given with any degree of con-
fidence at the moment. I know that the matter is being very closely
examined in the office of the Military Accountant General and I hope
in a few more days to be able to lay an accurate statement on the table.

Mr. 8. Satyamurti : What are the uncertain factors involved in cal-
culating the moneys which have actually been spent from the
Treasury ¢

Mr 0. M. @ Ogilvie : A prolonged residence in the office of M. A. G.
would alone enable me to answer that question or for the Honourable
Member to understand the answer.

Mr. 8. 8atyamurti : Public money is being spent for the last seven
months, and now I am told that the Government cannot give exact
figures. They can make allowance for uncertainties in the future, but
for the money already spent, they must be able to render account ?

~ Mr. President (The Honourable Sir Abdur Rahim) : He says he will
be able to give accurate figures in a few days.

Mr. 8 Satyamurti : Before the end of the Session ?
Mr. 0 M. @. Ogilvie : Certainly.

SuppLY OF CoURT NOTICES AND GOVERNMENT ADVERTISEMENTS TO
VERNACULAR NEWSPAPERS IN Dlr.mn FOB PUBmca_nON.

239. *Mr. M. Asaf Ali : Will the Honourable the Home Member be
pleased to state :

(a) if it is a fact that a certain number of newspgpers are on
the Black list of the Government of Delhi, and they are
not given any court notices or Government advertise-
ments for publication ;

1 (b) if it is a fact that court notices, etc., are given for publica-
tion to certain periodical ‘‘ sheets ’’ which have no regular
circulation nor any large number of subscribers ; and

(¢) whether the Honourable Member proposes to ask the Loeal

Government of Delhi to examine this question with a view

. to revising the list of the vernaecular newspapers which
should be patronised in the interest of publicity ¢

Mr. J. A Thorne : (a) The Provincial Government have hitherto
{b.repgred a list of newspapers which are considered suitable for the pub-
ication of Government advertisements. Similarly, the High Court at
Lahore have issued a list to subordinate courts for the purpose of the
publication of court notices. '

(b) and (e). The Provincial Government’s list contains some
papers which have not a very high circulation : but I understand that
the Chief Commissioner has at present under consideration the question
of amending his list so as to make it accord more fully to the principle

o

of securing the maximum publicity for advertisements.
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Mr. 8. Satyamurti : In making up this list, is the Government’s only
consideration the amount of circulation of the papers, or do the politieal
views or political leanings of the papers have anything to do with the
selection of these papers for Government patronage by way of adver-
tisements and so on '

Mr. J. A Thorne : Is my Honourable friend referring to the list
hitherto in use ¢

Mr. B. Batyamurti : Yes.

Mr. J. A. Thorne : I have got the list here. I cannot say at a
glance. The list is a white list rather than a black list. But it is a fact
that the circulation of some of the papers is not so great as perhaps to
justify their use for advertisements of importance ?

Mr. Mohan Lal Saksena : Are they friendly papers whose circalation
is mot so much as others ?

Mr J. A. Thorne : I cannot say from this list whether they are
friendly or unfriendly.

Bardar Sant Singh : Is it a fact that these advertisements are given
to these papers in the nature of a subsidy ! )

Mr. J. A. Thorne : I suggest that is a matter of opinion.

8ardar 8ant 8ingh : What is the view of the Government in that
matter when they include certain papers in the white list and exclude
others by putting them in the black list ¢ :

Mr. J. A. Thorne : I do not express any opinion upon that.
Mr. Bhulabhai J. Desai : Is it pure business or favour

Mr. J. A. Thorne : As I have said, the list is under revision and T hope
the result of the revised list will be highly business like.

Both Govind Das : Is it a fact that these advertisements are giveu: to
such papers, the circulation of which is much less than those papers of
which the circulation is much more and the Government publications are
not even given to those papers the circulation of which is much more than
the papers the circulation of which is much less but for which the publi-
cation of Government are supplied ?

Mr\ J. A. Thorne : The answer already given covers that.

Mr. M. Asaf Ali: Are they prepared now to abolish this black list
if that black list rests only on political considerations ?

Mr. J. A. Thorne : The list is a white list but the Government are
prepared to advise the Chief Commissioner to observe the main purpose
of advertisement.

Mr. Mohan Lal 8aksena : Has the attention of the Government been
drawn to the policy laid down by the present United Provinces Govern-
ment in this respect ?

Mr. J. A. Thorne : I have seen something to that effect in the Press,
but may I know, Sir, how the question of policy of the United Provinces
Government arises from this gquestion ?
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Mr. Moban Lal Baksena : While revising this list, will the Govern-
ment take into consideration the policy adopted by the United Provineccs
Government ?

. Mr. J. A Thorne : I must refresh my memory as to what the policy
18.

Mr. Thirumala Bao : On what basis do Government propose to revise
thig Yist ¢ '

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

ReFuND oF SEcuriTIZS TO NEWsPAPERS AND PREssEs IN DELHI.

240. *Mr. M. Asaf Ali : (a) Will the Honourable the Home Member
be pleased to state how securities have been demanded from the
newspapers and presses in Delhi during the past three years ¢

(b) How many of such securities have been forfeited ¢

(¢) Are Government prepared to consider the question of refund-
ing these securities to the newspapers and presses of Delhi in accordance
with the precedents laid down by the neighbouring province, .s., United
Provinces ! If not, why not ¢

Mr. J. A Thorne : (a) 48. Ome of these securities was Bubsequently
refunded.

(b) Two.

(¢) I am not sure whether by ‘‘ these securities ’’ the Honourable
Member means, securities deposited or securities forfeited. The Govern-
ment are, however, not aware of circumstances which would justify ®
general refund.

Mt..M. Asaf Ali : Are ?he circumstances in the Delhi Province very
much different from the circumstences prevailing in the neighbouring
parts as far as these matters are coneerned 1

Mr. J. A. Thorne : Any particular neighbouring province ¢
Mr. M. Asaf Ali : United Provinces !

Mr. J. A. Thorne : The administration of Delhi reflects in a large
measure the administrations in both the adjoining provinces of the Punja)
and the United Provinces. :

Mr. M. Asaf Ali : In that case, if United Provinces can afford to
refund these securities, why cannot Delhi do it ?

Mr. President (The Honourable Sir Abdur Rahim) : That is argu-
ment. I cannot allow that question. Bupplementary questions are
intended to elucidate the points arising out of the answers to the original
question and they should ask for information on certain points, You
cannot argue.

M M Asaf AYi: 1 wil} put a supplementary question only for the
purpose of retting information and Yor no other purpose. Are the Delhi
Government prepared to refund the securities or not ? S
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- Mr. J. A. Thorne : T have said in reply to part (e) that *‘ Gdvernment
are, however, not aware of circumstances which would justify a genenul
refund .

Mr. M. Asaf Ali : What circumstances would the Government require
to justify a refund

Mr. J. A, Thorne : I do not think I can add anything to the answer
I have already given.

EXTERNMENT OF MAULANA HusAIN AHMAD MADANTI AND MAULANA
NurUDDIN FROM DELHI. \

241, *Mr. M. Asaf Ali : (a) Will the Honourable the Home Member
please state why Maulana Husain Ahmad Madani and Maulana* Nurud-
din have been externed from Delhi ¢

(b) Is the Honourable Member aware that both in and outside
Delhi public protests were made against the restrictions imposed by the
Local Government on these Muslim divines ¢

(¢) What reason, if any, is there for the continuance of these
orders, and when does the Local Government propose to cancel them ?

Mr. J. A Thorne : (a) Action was taken by the Chief Commis-
sioner, Delhi, in view of objectionable speeches delivered by these
gentlemen.

(b) I am aware that some protests have been made.

(¢) I am not aware that there is any reason to believe that, if
these men are permitted to return, they will modify their previous
behaviour. The orders which were issued on the 8th May and 18th
June, 1937, are in force for a period of six months only,

Mr. M. Asaf Ali : May I know why they were not prosecuted if
their speeches were of a criminal nature {

Mr. J. A. Thorne : I understand that the Chief Commissioner con-
sidered that course, but as neither of these gentlemen, I . believe,
belongs to the Dejhi Province, he considered that the less drastic course
was to pass an order which would prevent them from -coming into
Delhi for six months.

Qazi Muhammad Ahmad Kazmi: Does the Honourable Member
know that these gentlemen live in the U. P. and there they have full
freedom of making speeches throughout U. P. ?

Mr. J. A. Thorne : No, Sir.

Qazi Muhammad Ahmad Kazmi: Do the Government know where
these people have gone to live after they were externed from Delhi ?

Mr. J. A. Thorne : No, Sir.

Mr. Mohan Lal Saksena : Is it not a fact that Maulana Nuruddin
was carrying on business in Delhi city ¢

Mr. J. A. Thorne : I am not aware of it. 1 want notice.
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Mr M. Asit Ali: Is the Honotirgble Memiber aware that Maulana
Nuruddin® has been hving for a conaiderable period in Delhi, that he
is & man belongmg to Delhx and he has been resldmg in Delhi for a long
time.

Mr. J. A. Thorne : I do not know.

Mr. M. Asaf Ali: Will the ‘Honourable Member ‘drdw the atten-
tion of the Chief Commissioner to this faet that Mmlma Nuruddin
has been a resident of Delhi for a long tnne H

Mr. J. A. Thorne : My ignorance is probably not shared by the
Chief Commissioner, Delhi.

. Mr. M Asaf Ali: Is it not a fact that the objectionable speeches
to which reference has been made were really speeches in' which these
gentlemen persuaded the Muslims to join the Congress and that is why
their speeches were considered ob;ectlonablei

M.r J. A. Thorne : In the course of speeches which no doubt had
that general aim, objectionable utterances were made which were not
essential for that object.

. Mr., M. Asaf Ali: Is it possible for the Honourable Member to
point out now any particular parts of the speech which are objection-
able ?

Mr. President (The Honourable Sir Abdur Rahim) : I do not think
that can be answered.

Mr. Abdul Qaiyum : Do Government object: to Mussalmans join-
ing the Congress ¥ (Laughter.)

Mr. J. A. Thorne : No, Sir.

EXPEDITION AGAINST THE FAQIR OF Ip1 AND HIS Fowowns I¥ THE TRIBAL
* AREA.

242. *Mr. Abdur Rasheed Chaudhury : Will the Defonce Becretary
please state :

(i) the cause or causes leading to sending an expeditxon against
the Faqir of Ipi and his followers in the Tnbal ares ;

(ii) the total number of forces of all arms went m the expedi-
tion ;

(iii) the total number of British and total number of Indian
“soldiers sent in the expedition ;

(iv) the total casualties till now, both British and Indian ;

(v) the total amount of money spent on the Expedition from the
beginning of the expedition till the end ef July, 1987 ;

(vi) the total strength of the Faqir in man and money, and his total-
¢ casualties till the end of July, 1937 ;

(vii) whether any warning was given to the Fagir l.nd whether any
formal war was declared against him before sending the
expedition ;

L244LAD »
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(viii) the total number. of bombs, thrown from acroplanes ip the
" Tribal ares, and the total casualties from bomhé from
beginning of the expedition till the end of July, 1937 ;

(ix) the net result of the expedition till now ; and
(x) whether the Faqir has been subdued ; if not, why not ¢

. Mr. 0. M. @ Ogilvie: (i), (ii) and (iii). I refer the Honourable
Member to the Swummary of important matters concerning the Defence
Services in India, & copy of which has already been supplied to him’

(iv), (v), (vi), (viii)'#nd (ix). I refer the Honourable Member
to the replies I gave during the currént Session to the following starred
question : N

Parts (b) and (c¢) of question No. 40, part (¢) of question
" No. 146, parts (b) and (¢) of question No. 153 and part
{e) of question No. 238.

(vii) An announcement of Government'’s intention was made to
the Tori Khel Wazirs of which tribe the Faqir of Ipi is a member.-
" (x) Not yet, but efforts are being made to obtain his submission
through tribal machinery.

Mr. Kuladhar Ohaliha : Will the Honourable Member state how
the announcement was made to the Faqir of Ipi ?
Mr. 0. M. G. Ogilvie : I cannot add to what I have said. No par-

ticular announcement was made to the Faqir of Ipi but to the tribe
of which he is a member.

Mr. Abdul Qaiyum : The Honourable Member has referred to a
certain document which gives the information on certain parts of this
question. May I know when that document was published, what
period is actually covered by that document and does that document
bring the information up to this 'dg.y ? ‘

Mr. 0. M. @. Ogilvie : It gives full information concerning (i), (ii)
and (iii).

Mr. Abdul Qaiyum : Up to what period ?

Mr. 0. M. G. Ogilvie : I do not know exactly up to what date, but
the information is contained there.

Mr. F. B. James : Sir, I asked the other day whether thix House
could be supplied with a memorandum on this subject similar to that
which was supplied to members of the House of Commons, where I
understand a %ite Paper was issued bringing the story of the Frontier
expedition up to date. Will Government consider the advisability of
issuing some sort of summary of the information bringing the story up
to date !

Mr. C. M Q. Ogllvie : The White Paper itsel? will be supplied to
the House. '

Maulvi Abdur Rasheed Chaudhury : May T know what time it will
take to subdue t;he_ Faqir '

"Mr. .M. @. Ogllvie : T think T might be asked another.
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RaLmasE OF PoLITIOAL PRISONERS AND DETENUS AND WITHBEAWAL OF
EXTERNMENT AND INTERNMENT ORDERS IN THE CENTRALLY ADMINIS-
TERED AREAS.

243. *Mr. Mohan Lal Saksensa : Does the Honourable the Home
Member propose to consider the advisability of releasing all political
prisoners and detenus in the centrally administered areas and.the with-
drawal of extornment and internment ordery passed under the Criminal
Law Amendment Act !

Mr. J. A. Thorne : The number of State Prisoners with whom the
Home Department is concerned and whom the Government of India
have the power to release is very small. Their cases are reviewed
every six months. The same is true of persons subject to restrictive
orders, and of persons convicted of sedition or kindred offences. The
Government do not propose to pass general orders of release or removal
o[ restrictions.

. Pandit Lakshmi Kanta Maitra : When were their cases last
reviewed and how many have been released after that review !

Mr. J. A, Thorne : The case of the three State Prisoners with whom
the Home Department are concerned was reviewed certainly within
the last month.

8ardar Bant 8ingh : In view of the fact that these detenus and
internees have been released in many provinces, are the (Government
of India prepared to make their policy uniform with the policy of the
provinces !

Mr. J. A Thorne : I have already said that Government do not
propose to pass any general orders of release. '

8ardar Sant 8ingh : What are the reasons for not making their
policy uniform with that of the provinces !

Mr. J. A Thorne : I think that is a matter of argument.

Prof. N. G. Ranga : What is the exact number of these prisoners
and externees ?

Mr. J. A Thorne : So far as my information goes, there are three
State Prisoners and two orders of externment.

Qg.a'i Mubhammad Ahmad Kazmi: What are the reasons on .agcount
of which Government are considering the review of these cases !

Mr. J. A. Thorne : I am afraid I do net understand the question.
Mr. President (The Honourable Sir Abdur Rahim) : Next question.

RuLrs ror TRANSFER OF PRISONERS AND MAINTENANCE OF THE CELLULAR
JaiL AT PorT BLAIR AND THE DroLl DETENTION CAMP.

244. *Mr. Mohan Lal Saksena : (a) Will the Honourable the Home
Memtger be pleased to state if there are any rules governing the transfer
of prisoners from one province to another or the centrally administered
areas ! If s0, hag there been any modification in them due to the new
constitution 1

L244LAD 2
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(b) Euw u the expendxtm mcurrod m heepmg such pruonen
defrayed v - L RIS

(¢) Do the Provmclal Governments make any contnbu‘tloﬁ 'for the
maintenance. of the Cellular Jail at Port Blair. 1 If sp, how mqeh 1 Have
the Central Government to bear any part of it !

(d) How many prisoners are there in the Cellulm- Jml in ‘the
Andamans at present ! What are their respective numbers from the
varicus provinces !

(e) Have the - Centrﬂ'm Government to incur anmy expendxture in
maintaining the Deoli Camp 1t

Mr. R. F. Mudie : (a) "Prisoners are transferred from one Province
to another under section 29 of the Prisoners Act, 1900. “Before the 1wt
April, 1937, power to transfer prisoners from ome provinee to another
vested in the Governor General in Council, but now the. transfer of a
prisoner from one province to another requires an order of the Proyince
{rom which the prisoner is to be transferred and the consent of the Pro-
vince to which he is to be transferred.

(b) This is a matter for arrangement between the Goverﬁl‘nentu
concerned.

(¢) For the cost of maintenance of the terrorist. prisoners in the
Collular Jail the Provineial Governments concerned make certain con-
tributions.” For instance, the whole cost of certain special jail statf
employed to lock after these prisoners is recovered from the Provinces :
also 2/5th of the salary of the Superintendent and of the Medical Qfficer.
1t is not possible to estimate exactly what amount incurred on account
of the terrorist prisoners is borne by the Central Government.

(d) There are at present 283 terrorist pnsoners in the Cellular
Jail ; 244 come from Bengal ; seven from Madras ; six from the Punjab ;
16 from Bihar ; six from Asnm three from Delhi and one from A)mer
There are also some volunteer convicts there, but I cannot nge figures

for them. t

(e) No.
g 4 .
Mr. Mohan Lal Saksena : With referenceé to clause (a), may I know
if after the introduction of provincial autonomy the respectwe Pro-

vineial Governments were consulted with regard 10 keepmg the
prisoners in the Andamans ¢

Mr. R. F. Mudie : I do not think that question amfes

Mr. Mohan Lal Saksena : The Ilonourable Member said that befone
the 1st April last the power to transfer prisoners vested with the
Governor General in Council, and after that date the power vests with
the Provincial Governments. Therefore, I want to know whether the
Governments of the Provinces from which the prisoners were taken to
the Andamans were consulted regarding keeping them there.

Mr. R. F. Mudie : The question was one as to the rules governing
transfer. That 1 have answered. T submit, Sir, that no question of
policy arises out of that answer. ‘
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Pandit Lakshmi Kanta Maitra : May 1 know if since the introduc
tion of provincial autonomy the Government of India consulted the
Provincial Governments as to whether they should take back the
prisoners from the Andamans or the Government of India should retain
themt -

Mr. R. F. Mudie : That is the same question.

Mr. 8. Satyamurti : With reference to ‘clause (d), hhve Gévern-
ment considered, since the passing of the adjournment motion in this
House, a reduction in thie number of these' prisoners in consultation with
the Local Governments concerned !

Mr. R. F. Mudie : 1 do not think that that arises either.

Mr. 8. Batyamurti : I submit, Sir, it does.

Mr, President (The IHonourable Sir Abdur Rahim) : No, all that
1s wanted is the number.

Mr. 8. S8atyamurti : I want to know whether they di‘e'cunsidéring_
any reduction of the numbers, in consultation with the Loeal Governments

voncerned. ]

_ Mr. President (The Honourable Sir Abdur Rahim) : That does not
arise.
Mr. Abdul Qaiyum : Is it a fact that certain Local Governments
have asked that their prisoners should be repatriated ?

Mr. J. A. Thorne : That does not arise.

INDIANS EMPLOYED A8 (GARRIBON .ENGIN“BB.

245. *Bardar Mangal Bingh : Will the Defence Secretary pleane
state : C
' (a) the number of Indians employed as garrison engineers ;

(b) if there are no Indian employéd. as garrison engineers, whether
Government are prepared to employ Indians when qualified:
Indians are available ; and

(¢) the number of those garrison engineers who are not Royal
Engineers but have been promoted from Military Sub-
_Divisional Officers ?

Mr. C. M. G. Ogilvie : I refer the Honourable Member to the
answers given by me on the 27th August, 1937, to starred questions
Nos. 154 and 155.

INDIANS EMPLOYED A8 SUB-DIVISIONAL OFFICERS IN THE ABMY.
ot 246. *Bardar Mangal 8ingh : Will the Defence Secretary please
state :
() the total number of, and the number of Indians employed as
(i) Sub-Divigional Offieers, Buildings and Roads ;.
- %li) Bub-Divisional:Officers, ‘Flectrical and Mechanical { !ahd’
ity SibDivibidnal 'OMiers, Fémithre ‘snd Bligins "

Fikmea L L
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(b) whether Government are preparéq to incréase the number of
Indians when qualified Indians are available in large
numbers ; and - -

’ (¢) the scale of pay for civilian and military Sub-Divisional
Officers 1

Mr. C. M. G. Ogilvie : (a)

Total.  Indians.
(¢) Sub.Divisional Officers, Buildings and Roads .. 132 59
(¢¢) Sub-Divisional Officers, Electrical and Mechanical 63 8
(4ss) Bub-Divisional Officers, Furniture and Stores .. . 66 Nsl.

(b) and (c¢). I refer the llonourable Member to the reply I gave
on the 27th August to parts (b) and (¢) of Mr. Sham Lal’s starred
question No. 156.

Mr. T. 8. Avinashilingam Chettiar : May I know, Sir, with reference
to clause (b) whether those appointments are such that Indians cannot
be appointed to them ?

Mr. C. M. G. Ogilvie : No, certainly not. The fact is that mno
vacancy has occurred in them.

Mr. T. 8. Avinashilingam Ohettiar : For how long have the
vacancies not arisen ?

.. Mr. 0. M G Ogilvie: I cannot say off-hand, but I imagine that
civilian appointments have been made for the past four or five years only.

Mr. T. 8. Avinashilingam Chettiar : May 1 know if before that no
competent Indians were available for such appointments ?

Mr. 0. M. G. Ogilvie : I have no doubt they were, but before that
period no civilian was eligible for those posts.

ReCRUITMENT oF OVERSEERS A8 SUB-DIvIsioNAL OFFICERS IN THE ARMY.

247. *Bardar Mangal Singh : Will the Defence Secretary please
state :

(a) the number of Indians with English and Roorkee qualifica-

tions who are working as overseers temporary or permanent ;

(b) what their pay is ;

(¢) why they are not made Sub-Divisional Officers in place of
military Sub-Divisional Officers ;

(d) whether Government propose to stop further recruiting of the
military Sub-Divisional Officers in future ?

Mr. 0. M. G Ogilvie: (a) and (d). I refer the Honourabls Mem-
ber to the answer given by me on the 27th August, 1937, to parts (a)
and (b) of starred question No. 157.

(b) The pay is as follows :
Rs. 60—4-—100 (Efficiency Bar)—ﬁf—lso (Eficiency Bar)—5—175.
(¢) These overseers when qualified are eligible for promotion tn
Sub-Divisional Officers in the: vivilian' oadre. They cannot be promoted

in place of militany Sub-Diyisional Officers as:they do_not;possess the
necessary qualifications. '
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CONSULTATION OF THE CENTRAL LEGISLATURE HEFORE SENDING INbIAN
TROOPS ABOARD.

248. *Sardar Mangal 8ingh : (a) Will the Defence Secretary please
state whether Government propose to set up a Standing Committee of the
Central Legislatures on the defence affairs ?

(b) 1f the reply ‘o part (a) be in the negative, what maehinery do
Government propose to devise to consult the legislatures before Indian
troops are :ent abroad !

(¢) If the answer to part (b) be also in"the negative, how do Govern-
ment propose to honour their pledges given to this Ilouse that they wonld
consult the Legislature before Indian troops are sent abroad ?

Mr. C. M. @. Ogilvie: (a), (b) and (c¢). 1 refer the Honourable
Member to the answers given by my predecessor in this House to starred
question No. 524 on the 18th September, 1936.

Bardar Mangal 8ingh : Did the Government consider the guestion
when they decided to send Indian troops to China !

Mr. C. M. G, Ogilvie : Certainly. .

Bardar Mangal Bingh : What decision did they come to !

Mr. C. M. G. Ogilvie : That the Party Leaders should be consulted.

Sardar Mangal 8ingh : Will this practice continue in future !

Mr. C. M. G. Ogilvie : I can make no more definite statement than
that made by my predecessor. _

Qazi Muhammad Ahmad Kazmi : Was the consultation made before
or after that ?

Mr. C. M. G. Ogilvie : Before.

Prof. N. G. Ranga : Why is it that the Government have not so
far revised their opinion in regard to this ?
(No reply.)

CONSTRUCTION OF A MAUSOLEUM OVER THE (JRAVES OF THE ez-EMPEROR
BAHADUR SHAH AND ex-EMPRESS ZINAT MAHAL.

249. *Bardar Mangal Singh : (a) Will the Political Secrets
please state if any representation from the trustees of the Bahadur ‘-‘vk:{:
Dargah Trust has been received through the Burman Government, asking
for financial contribution for the comstruction of a mausoleum over the
graves of the ez-Emperor Bahadur Shah and ez-Empress Zinat Mahal 1

(b) If the answer to part (a) be in the affirmative, what action have
Government taken or propose to take in the matter 1

The Honourable 8ir Nripendra Sirear : This question is really the
concern of the Political Department, and with your permission, Sir, I
propose to answer it.

(a) Vo ¢ H . L)
(b) Does not arise. .0 oo N g
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- Qaxi Muhammad Ahmad Kazmi : Had the Government ever under
consideration that the tomb of Bahadur Shah was to be constructed ?
Was it ever under the consideration of the Government of India ¢

The Honourable Sir Nripendra Bircar : I want notnce

Exzoutivek COUNCILLORS OF THE GOVERNMENT OF INDIA WHO WENT OUT
"~ oF INDIA.

250. *Mr, 8ri Prakasa : (a) Will.the Honourable the Home Member
state which Members of the Executive Council of the Government of India
have been out of India and for what periods of time during 1937 ¢

(b) Who unongst them went on leave and who oniduty ¥ What work
was assigned to those who went on duty ?

(¢) What salaries, allowancer, or both, were or are being paid to
each of them curing the period of their absencé .-tfrom India ¥ Under
what heads arc the allowances classified ¥

Mr. R. F. Mudie : (a) (i) The Honourable Sir Mubammad Zafrullak
Khan, from 10th April,

(iiy The Honourable Sir James Grigg, from 24th to 19th August.

(iii) The Honourable Sir Henry Craik, from 12th June for a period
not exceeding four months.

(b) The Honourable Sir Muhammad Zafrullah Khan was sent on
deputation as one of India’s delegates to the Imperial Conference and
also as the Leader of the Indian Delegation to the Indo-British Trade
Negotiations. The other two Honourable Members wept on leave.

(¢) The Honourable Sir Muhammad Zafrullah Khan has been given
a pay of Rs. 5500 per mensem the usual compensatory allowance of
16s. 8d. per day for that period of his stay during which he did not
receive hospitality from His Ma;esty 8 Government, and, in addition, a
special allowance of £25 a week in respect of his expenses in connection
with his stay in London after the conelusion of the ITmperial Conference
for the negotiations with the Board of Trade. The expenditure will be
met from the budget provision under ‘‘ Demand No. 63—Charges in
England—High Commissioner '’ for 1937-38. Honourable Members on
leave draw a leave allowance of Rs. 3,333-56-4 per mensem ; it is classified

under demand No. ¢‘ 12—Executive (‘ounct]—Charges in England—High
Commissioner *’,

Mr. B. Das : May I know, Sir, what is the rate of exchange at which
Sir Muhammad Zafrullah Khan gets Rs. 5,500, and what is the rate at
which the other Executive Councillors when on leave get their salaries ¢

The Honourable 8ir James Grigg : 1sh. 6d.

Mr. B. Das : But when they send out money to their Homes they get
the privilege of sending it at 1|10 or 2sh. ¢

The Honourable 8ir James Grigg : I can assure the Honourable Mem.
ber from my experience that the rate is 1sh. 6d. .=+ .~ - vttt
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Mr. 8. 8atyamurti : With reference to the answer to clause (b) of
{he question, may. I know if these Honourable Members while on leave
have any functions attached to them, whether they speak to Members
of the British Government with regard to the departments with whick
they are concerned, and whether they have any authority to do so 1

Mr. R. F. Mudie : I imagine not.

SALE OF CERTAIN MILITARY LaNDS AND PropERTIES IN BoMBay CrITY.

. 251. *Mr. Sri Prakasa: (a) Will the Honourable the Finance
Member state whether it is a fact that certain military lands and proper-
ties in the city of Bombay have been gold during the last two years through
the Accountant General of Bombay, and whether any minimum price was
fixed for the same %

(b) Is it a fact that they were sold for absolute minimum, even though
there were hetter offers ? \

(¢) It so, why were these offers rejected ?

(d) i'ndev what heads and in what departments has the money
received been credited ?

The Honourable Bir James Grigg : With your permissiont, Sir, 1 shall
reply 1o this question. '

(a) Yes.
(b) No.

(e¢) Does not arise,

(d) The receipts are credited to the head XL VI—Miscellaneous, and
are controlled by the Finance Department.

CONSULTATION OF THE GOVERNMENT OF INDIA BY THE LEAGUE oF NATIONS
oN QuEsTtioNs oF FomreigN Poricy.

952, *Mr. 8. Satyamurti : Will the Secretary for External Afiuirs
Le pleased to state : o

(a) vhether the Government of India, as an original member of the
League of Nations, were ever consulted by the League or by
His Majesty’s Government over the Spanish situation or the
Sino-Japanese situation ;

(b) whether the Government of India are ever consulted by His
Majesty’s Government or by the League om any question of
foreign policy ; and

(¢) whether the Government of India have eyer made representa-

tions on any questions of foreign policy to His Majesty's

Government or to the League, and if so, when and to what.

effect ? R o

o torigially “ohisquedtion” wad &drevsed to ‘the Deféi

e TR T B TEs a1t Yo YO uso e

€
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Lieut-Oolomel A. E. B, Parsons : The constitutional position as
between His Majesty’s Government and the Government of India was
fully explained by Sir Aubrey Metcalfe in his reply under heading (a)
to the Honourable Member’s own question No. 1506 on the 8th April,
1936.

As far as the League of Nations is concerned specific replies to the
questions are as follows :

(a) No. The League has not consulted the Government of India
on these issues and the Government of India have no reason
to suppose that consultation with any other. member of the
League has taken place.

(b) I do not know in what sense the Honourable Member uses the
word ‘‘ consulted ’’ but I may inform him that all communi-
cations addressed by the League to members of the Leagun
at large are addressed to the Government of India irres-
pective of the nature of their subject matter.

(¢) No, if by ‘‘ foreign policy ’’ the Honourable Member means
such matters as those referred to in part (a) of his ques-
tion.

Mr. 8 Batyamurti : With reference to the answer to clause (a) of
the question and the answer thereto, may I take it that India, as an ori-
ginal member of the League of Nations, has never approached the
League directly so far, without reference to His Majesty’s Government *

Lieut.-Colonel A. E. B. Parsons : The position as between the Gov-
ernment of India and His Majesty’s Government has been explained in
the first part of my answer. That would necessarily mean that the
Government of India do not usually address the League of Nations
direct in such matters,

Mr. 8. Batyamurti : May I ask whether, as a matter of fact, ever
since India has become an original member of the League
12 Noox. of Nations, to my Honourable friend’s knowledge, India
has on a single occasion addressed the League, on any

matter of foreign policy.

Lieut.-Oolonel A. E. B. Parsons : The Honourable Member must be
aware that my experience of Delhi and S8imla is small, but as far as I
know I think probably he is right.

Mr. B. Batyamurti : With regard to the answers to parts (b) and
(e¢) of the question, may I know whether, on questions of foreign policy,
His Majesty s Government addressed the Government of India on ques-
tions coming before the League, and whether the Government of India
sent any recommendations or opinions'to His Majesty’s Government for
submission to the League 1

Liout.-Oolonel A. E. B. Parsons : I think to that question T must say
Yes. His Majesty’s Government constantly consult the Government of
India on all questions which concern them.

Mr. 8 Batyamurti; Did His Majesty’s Govenumm qqmy&t the Gow-

ernment of India on the Spanish situation or the Sino-Japanese conflict ¢



937

STARBED QUESTIONS AND ANSWERS.

~ Lieut.-Colonel A. E. B. Parsons : 1 cannot answer offhand, but I
should think, No, '

Mr. 8. Batyamurti : Why did they not consult them ?

_ Lieut.-Colonel A. E. B. Parsons : Because I do not think that they
really concern the Government of India much.

Mr, 8. Satyamurti : Did the Government protest against India noc
being copsulted on these matters ?

Lieut.-Colonel A. E, B. Parsons : No, because 1 do not think the
Government of India think that it concerns them to any great extent.

(b) WRITTEN ANSWERS,

REVISION OF THE SALARIES OF THE INDIAN CIVIL SERVICE AND THE INDI1A
PoLioE SERVICE.

253. *Mr. T. 8. Avinashilingam Chettiar : Will the Honourable the
Home Member state :
(a) whether he is aware that the pay of the Ministers in the six
provinces where the Congress have accepted office is only
Rs. 500 ;

(b) whether he is aware that the long promised revision and reduc-
tion of salaries of the Indian Civil Service and Indian Police
Service has not yet been attended to ; and

(e¢) in view of the fact that the heads of administration in the
various provinces have reduced their salaries, whether Gov-
ernment will expedite the revision of the salaries of the

Imperial services ?

Mr. R. P. Mudie : I would refer the Honourable Member to the
amswers given on August 25th, to S8ardar Mangal Singh’s starred ques-
tion No. 104 and to the supplementary questions then asked.

HUNGER-STRIKE BY AFGHAN PRINCES AT NAINITAL.

254. *Sardar Mangal 8ingh: Will the Honourable the Leader of
the House please state :

(a) whether it is a fact that the Afghan Princes confined at Nainital
have resorted to hunger-strike for redress of certain griev-
ances ; and '

(b) what their grievances are and how far they have been accepted *

Lieut.-Colonel A. E. B. Parsons : (a) Yes—if by the term ‘‘ Afghan
Princes '’ the Honourable Member is referring to Sardar Mohd., Sarwar
Khan and Sardar Mohd. Umar Khan. The Sardars'in question courted
arrest on the 31st July, 1937, by attémpting to leave for Afghanistan,
;l;‘l;olii' perihissioti, but wé‘rq!;'relmed, rom jail on’ the 10K Adgust,
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(b) The Sardars are reported to be heavily in debt and they, there-
fore, asked for the grant of (i) a loan for the liquidation of their debts,
and’ (ii) an increase in their allowance of Rs. 250 per mensem each.
Government could not accede to their requests firstly, because they can-
not accept responsibility for the debts incurred by Afghan refugees and
secondly, because the allowance of Rs. 250 per mensem which supple-
mented by certain other concessions is drawn by each of them at present
is considered to be adequate.

RELEASE OF THE ex-MAHARAJA OF NABHA.

255. *Bardar Mangal 8ingh : Will the Honourable the Leader cf
the House please state whether the question of the release of the exz-Maharaja
of Nabha who is now confined at Kudaikanal under Regulation IIT of 181y,
now rests with the Madras Governinent or the Government of India ?

The Honourable 8ir Nripendra 8ircar : The individual in question
has been detained for reasons connected with the discharge of the fune-
tions of the Crown in its relations with Indian States and the question
of his release or continued detention is a matter for the Crown Repre-

sentative’s consideration, and not of the Governments of Madras or
India.

REDUOTION IN THE PENSIONsS OF THE PRINCESSES OF BURMA.

2566. *Mr. Ainarendra Nath Chattopadhyaya : (a) Will the Honour-
able the Leader of the ITouse be pleased to state if the late King and Queen
of Burma were living in India—being externed from Burma—with their
three children on a monthly pension of Rs. 5,500 to meet their bare necessi-
ties ¥ 1Is it a fact that after the death of the King, the Queen was given a
pension of Rs. 2,500 and Rs. 1,000 to each of the three daughters ¢

(b) Is it a fact that all of a sudden Government reduced the pension
of *he princesses to Rs. 300 each in 1918 without any reason ¢

(e) Is it not a tact that some four years ago, a member of Burma
Council interpellated on the subJect of the princess pension and Govern-
ment replied that the second princess was getting Rs. 750 as personal allow-
ance and Rs. 250 as house-rent per month ? If so, will the Honourable
Member state if this reply was true and tallied with the facts ?

(d) Is it not the fact that the second princess has been staying at
Kalimpong with her husband, Mr. K. M. Lathakin, son of the Duke and
Dutchess of Ngape and Mindit of Burma since 1920, and. as a protest
against the small pittance of Rs. 300 per mensem, she has not accepted
anything from Government ?

(e) 1s it not a fact that for the last 19 years they have been living
without any aid from (Government in the shape of penmon or stlpend or
allowance suited to their birth and position ¥ -

() Will Government be pleased .to state if the personal propertus
of the late King and Queen of Burma were given to their daughters  .If
not, who had, taken them § ~Will Goyernment now. make over theu' pro:,
perhes to the surviving daughters of the late King and Queen 1
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vo{g) Is-it-a fact that the.second princess approached Government for
being .paid a lomp sum; amount instead of monthly: driblets, which'Govern-
ment had refused 1

' (h) Are Government aware of the raid of theu' house at Kalimpong
by the Sub-Divisional Officer of Darjeeling with local police without show-
ing any order for such an outrage from eompetent authorities and that the

officer concerned had taken away their guns and rifles ¥ Did Government
of India reply to their representations to them regarding the affair t If
not, why not !

(i) Now that Burma has been separated from India, do Governinent
propose to repatriate the second prxncm to her home in Burma ?

(j) Ls it a fact that the second princess of Burma had applied to the
Government of India for the expense of cremation of her sister, who was
lying dead in Calcutta for over two months 1 If so, had the Government
of India replied to it and if so, what was the reply !

Mr. R. F. Mudie : (a) and (b). Ez-King Thebaw of Burma died
in 1916, having spent the last thirty years of his life in India. In 1906
ne represented that his allowance of Rs. 4,150 per mensem from Govern-
ment was insufficient to meet the growing .expenses of his. f&mlly, which
consisted of the ez-Queen, the second Queen, and four unmarried daughters.
Government accordingly sanctioned an allowance of one lakh of rupces
per annum out of which the ez-King received Rs. 5,000 per mensem and
each of the four daughters Rs. 125, the balance ‘being reserved to meet the
family’s miscellaneous expenditure. Shortly after the ez-King’s death
his seconl daughter married, and the ez-Queen and her three unmarried
daughtlers were given pensions of Rs. 2,250 per mensem .and Rs. 150 per
mensem each respectlvely In 1919 the ew—Queen and her three unmarried
daughters left India for Burma and their pensions were increased to
Ks. 2,500 per mensem and Rs. 200 per mensem each respectively. Ths
second daughter, who in 1917 married a Burmese gentleman unconnected
with the ez-Royal family, was provisionally given an allowance of Rs. 1,000
per mensem on the assumption that she would return to Burma. The
amount was reduced to Rs. 300 per mensem in March, 1918, when it was
ascertained that she intended to remain in India. Her allowance was
raised to Rs. 500 per mensem in 1920, and to Rs. 750 plus house-rent up to
Rs. 250 per mensem in 1928.

(¢) The Central Government have no information as to whether or
not the question was raised in the Burma Council four years ago, but it is .
a fact that the ez-King’s second daughter has been allowed Ra. 750 per
mensem plus monthly house-rent up to Rs. 250 since 1928,

(d) The Central Government have no recent information on the sub-
ject, but understand that the ez-King’s second daughter took up her
residence at Kalimpong with her husband in 1920. It is a fact that she st
first refused to draw her pension, but in 1922 she asked for payment of
he;d full allowance and the accumulated arrears. Payment was accordingly
made.

(e) No.

(f) The ez- Klng left no private property of any value, and his second
daughter has already been informed of this twice.
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(g) ds April, 1928, the ez-King’s second dsughter asked Government
far a lump sam of ﬁfteen lakhs of rupees. - This request was not acoepted

(h) Copies of certain letters addressed by Mr. K. M. Lathakm to the
Government of Bengal were forwarded by him to the Government of India
for information. The Princess Ashin Teiksu Myat Paya Latt also wrote
to the Government of India direct. The allegatmns contained in these
letters are not the same as those contained in the question. The Govern-
ment of India sent no reply as the attention of the Government of Bengal,
which is the Government concerned, had already been drawn to the matter.

(i) The proposition i is not undgr consideration.  The ¢z-King’s second
daughter was glven permission to return to Burma 20 yeaps ago but pre-
ferred to reside m Caleutta.

(j) Perhaps the ‘Honourable Member is referring to the death in
Calcutta last May of Chandra Devi, daughter of Sew Yan Naing, a grand-
son of King Mindon Min of Burma. Requests for financial assistance in
that connection were received from San Yan Naing and others but not
from the ez-King's seeond daughter, who is not & sister of the deceased.
The Tequests received were passed on to the Burma Government, as the
seraration of Burma from India has relieved the Central Government of
the responsibility for maintaining the Burmese ez-Royal family.

ORCULAR 7e POLICY TO BE POLLOWED BY (ANTONMENT AUTHORITIES |
THEIR DEALINGS WITE PROVINCIAL' (GGOVERNMENTS.

257. *Mr. Mohan Lal Saksena : (a) Will the Defence Secretary
state if any circulars have been issued to the cantonment authorities

regarding the policy to be followed in their dealings with the Provin-
cial Governments ?

(b) If so, will Government lay on the table a copy of the same ¢

(e) Will the Defence Secretary also state what was the necessity
and occasion for issuing the same !

Mr. 0. M. G. Ogilvie : (a) No.
(b) and (¢). Do not arise.

EXPLOSION OF A BoMB AT BABINA IN JHANsI DisTRIOT.

258. *Mr. Mohan Lal Saksena : (a) Will the Defence Secretary

make a statement regarding the reeent explosion of a bomb at Babina
in Jhansi District ¢

(b) Has there been any loss of life ¥ If so, what ?

(¢) Do Government propose to give any compensation to the
vietims or, in case of their death, to their relations and dependents t

Mr. 0. M. G. Ogilvie : The information has been called for from the
local authorities concerned and will be laid on the table as soon it is
received.
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Mavrpranck or THR Drow Dmrention Caxe,

259. *Mr. Mohan Lal Baksens : (u) Will the Honourable the
Home Member be pleased to state the total cost of maintenance of the
Deoli Detention Camp, and what portion of ‘that cost the Bengal Gov-
ernment bear ?

(b) Is there any library maintained in the camp 1 If so, what is the
total number of books therein !

(e) What is the total number of detenus ?

(d) What arrangements, if any, are there for the physical exercise
and recreation of the detenus !

(¢) What are the medical arrangementa 1

(f) What was the total number of patients treated in the camp
hospital during the last six months ?

(g) How many interviews were held by the friends and relations
of the detenus ?

(h) How long do Government propose to maintain the detention

camp !
~Mr. J. A, Thorne : (a) I have no information as to the total cost of
maintenance. The whole of it is borne by the Bengal Government.

(b) T am ascertaining whether there is a library in the detention
camp. I can, however, say that the detenus are allowed to obtain books
from outside sources, including the Imperial Library, Calcutta.

(e) On the 15th August the number was 317.

(d) Exercise is allowed in the open air for at least an hour and a
half in the morning and again in the evening each day. A football and
hockey ground has been provided : facilities for badminton and volley-
ball are also provided.

(e) There is a Hospital in the Jail and the services of a medical
nfficer and an Assistant Surgeon are always available.

f) and (g). I am making inquiries and will lay the result on the

iable

(h) I invite the attention of the Honourable Member to the state.
ments recently made by Members of the Bengal Government in the
Bengal Legislature and reported in the Press.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred question No. 612, asked by
Mr. C. N. Muthuranga Mudaliar on the 13th March, 1937
PreMANENT LocaTioN oF GovERnamNT oF INDIA Orroms v Nzw Drumn
(a) Ra. 8,54,087.9.0,
(b) Bs. 1,75,500-0-0.
() Ba. £,07,800-0-0.
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Information promised wn reply to starred gquestion No. 733 asked by
My, Lalchand Navalras, on the 30th March, 1937. -

NoeTH WESTERN RAILWAY SUBORDINATE ACCOUNTANTS’ EXAMINATION.
(a) Yes.

(b) Yes. Beven Sindhis and nine other non-Punjabies appeared at the examina-
tion.

(e¢) Yes, but out of the 40 questions put, only two related to the Punjab. The
5?“ was get by an examiner of the Punjab University and questions about Italy,
rmany and other foreign countries were also asked.

(d) Only two such questions (carrying 5 marks out of 100) werd asked out of
40.

(e) No. Even if the Bindhi and other non-Punjabi candidates who failed are
eredited with full marks for the two questions under discussion the improvement in
their order of merit would not have made any difference to the final result already
announced.

(f) No. The number of recruits for Karachi Division is too small to justify
separate examination centre at Karachi.

(g) The examination is & competitive one, and no Sindhi candidate has cowme
within the advertised number of posts.

Information promised in reply to starred question No. 54 asked by
My. Sham Lal on the 24th August, 1937.

LA(,K or PROPER ARRANGEMENTS FOR TREATMENT AND DIET oF oNB LiALa
CHAMAN LAL IN THE QUARANTINE STATION, MEERUT.

(a) and (b). In consequence of a report that Mr. Chaman Lal was suspected of
suffering from plague, he was handed over to the City Health Officer for treatment.

(e), (4) and (e). Government have no information,
(f) No.

STATEMENT RE TREATMENT OF QUESTIONS ADDRESSED TO
WRONG DEPARTMENTS.

The Honourable 8ir Nripendra 8ircar (Leader of the House) : Sir,
I beg your permission for making a statement which I promised the other
day.

With reference to the statement I made last week regarding the
treatiment of questions addressed to the wrong Department, my attention
has since been called to the fact that the suggestion which I then made
would defeat the intention of ‘he new rule in two respects. In the first
place the new rule renders the member giving notice of a question respon-
gible for addressing it to the appropriate member, and the intention in
this respect would be defeated if a member who had addressed a question
1o the wrong member were placed in a position automatically to secure
an answer from the right member. In the second place. the allocation
of different days for the answering of questiops by different members
is an essential feature of the new rule. As regards the first point, it does
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not appear that any member should have any difficulty in ascertaining to
what inember a question which he desires to put should be addressed.
Conceding that there may well be cases in which a study of the distribu-
tion of functions supplied ‘o Ilonourable Members may leave the matter
in doubt, a member desiring to give nofice of a question after the com-
mencement of the session can always ascertain at once by verbal inquiry
from the Government Benohes to, whom his question should be addressed,
while in respect of notices given befure the commencement of a ses<ion
there will be time to admit of his obtaining the information by writing
to the Legislative Assembly Department or to any of the Departments
which he thinks may be concerned. If Honourable Members will tcllow
this course the number of cases in which questions are addressed to the
wiopg member should become negligible. To the exient to which such
cascs coniipue ta pceur it will be necessary fo distinguish cases in which
the two members concerned answer questions on the same day and cases
in which they answer questions on different days. In the first class of
case, na;nelé_, where the two members concerned answer questions oy the
same day, Government for their part are prepared, despite the faet that
a relaxation of the obligation imposed by the new rule is involved, to
acquiesce ip a position whereby the question will be answered by the
appropriate member on the day on which it appears on *he paper ay &
question addressed to the other member and there will be no preliminary
answer by the member to whom the question has been wrongly addressed.
In the segpnd class of case, nq.mp.g. where the two members g%gﬁrnud
answer questions oy different gy_q;"tgg only gnswer “given qp 1he
day on which the question first appears on the paper will be a state-
mant by the member to whom it has been addressed that it should have
been addressed to another member. In the meantime, the Department to
whose representative the question has been addressed will have informed
the Legislative Assembly Department to what member the question shouldl
have leen addressed and the Législative Assembly Department without
further reference to the member pu‘ting the question will place the qyues-
tion on *he paper for the first day appdinted for the answer of guestions
hy the member concerned for which the question list has not already
heen issued, provided 1_.h§:l|:{ the q‘{?_g}bgr_ pluttm‘%}the question has not ex-
hausted his quota of guestions for that day. iere he has f'x[w.us'fml his
quota for that day, he will be under the necessity of giving fresh no‘ice
of the question.

Mr. T. 8. Avinashilingam Chettiar : Will we be communicated with
by the Assembly Department when the guestion has been addressed (o fie
wrong Member ?

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better read the statement made by the Lcader of the
House carefully before he puts any questions,

Mr. 8. Batyamurti : With regard to the first eategorv there is no
d'ﬂ‘icuhy 'hec_at;é& automaticglly it is answered the same day, but wi‘h
regard to the second eategory, I am asking whether vou will he able
ta consider whether at the time the Lecislative Assembly Denartmient iz
informed *hat ‘the ‘question has heen transferred to the next day. the
: q“’pqr_q.hlg Member who has asked the question will be communicated with,
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Mr. President (The Honourable Sir Abdur Rahim) : I think that is
dealt with in the statement.

MOTION FOR ADJOURNMENT.

NEGOTIATIONS BETWEEN THE (GOVERNMENT OF INDIA AND THP PRINCES IN
RESPEOT OF FEDERATION.

Mr. President (The Honourable Sir Abdur Rahim) : Order, order
1 have received notice of a motion for an adjournment of the business of

tae House from Mr. Satyamurti. The notice runs as follows :

‘¢ I hereby give you notice that I intend asking today the leave of the Honourable
the President and of the House'to move that the House do now adjourn to consider
a definite matter of urgent publiet'importance, namely, ¢ the attitude of the Govorn-
ment of India, as revealed in the-answers to supplementaries on this question yesterday.
by the Honourable the Leader %,f the House, in refusing to consult the House or to
give any undertaking to do so, before any final decisions are reached on the negotia-
tions betwecn the Government of India and the Princes in respect of Federation, and
in refusing to inform the House how otherwise apart from the Government officials
carrying on the negotiations, British Indian opinion is being ascertained or even if
Provincial Governments who will be the most important units of the Federation have
been or will be consulted ’.”’

Is there any objection {

The Honourable 8ir Nripendra 8ircar (Leader of the House) : 1
have no objection to take in this forum. (Laughter.) ‘

Mr. President (The Honourable Sir Abdur Rahim) : The motion
will be taken up at 4 o’clock.

THE MOSLEM PERSONAL LAW (S8HARIAT) APPLICATION BILL.
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

Mr. H M. Abdullah (West Central Punjab : Muhammadan) : Sir,
I beg to present the Report of the Select Committee on the Bill to make
provision for the Application of the Moslem Personal Law (Shariat) to
Moslems in British India.

THE INSURANCE BILL.

Mr. President (The llonourable Sir Abdur Rahim) : Order, order.
The House will now resume consideration of the motion :

‘“ That the Bill to comsolidate and amend the law relating to the business or
insurance, as reported by the Select Committee, be taken into consideration.’’

Dr. P. N. Banerjea (Calcutta Suburbs : Non-Muhammadan Urban) :
Sir, I come now to the question of supervision and control. In order to
check sbuses and s‘imulate healthy growth of insurance business in India
it will be necessary for the Government of India to exercise an adequate
weasure of supervision and control, and for this purpose it will be desirable
%o appoint a well-qualified officer who will devote his whole time to this work,
Sir, the success or failure of this measure will depend very largely not only
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upon t!:u? pharacf.er and eapacity of this officer but also on the powers ani 'res-
ponsibilities which are entrusted to him. In my opinion, the position of this
officer should be one of a friend, philosopher and guide to the directors
and managers of insurance companies and not that of a dictator ; and in
this view .of the matter: I would prefer to call him the Adviser-General on
Insarunce and net the Buperintendent of Insurance as it is proposed to
eall him in the Bill. But a name, after all, is a matter of no great conge-
quence, and 1 will not fight the Government on this issue. But the powers
which are propesed to be entrusted to this officer seem to me to be very
wide and I would urge & substantial curtailment of them. It seems %0
wme tJ.u}‘, the provisions of clauses 20. and 21 of the Bill are too drastio
anl will defeat the real object of this Bill, which is to help the insurance
business -in. India and not to hamper it. We on this side of the House
bave always been opposed to vesting great powers in the execu‘ive. DBut
[ am glad to find that other groups also share this view. Only a few duys
ago, a distinguished member of the European Group, speaking on another
Yuestion, observed that it -was dangerous 7o vest large powers in the
executive. This gentieman was not long ¥go himself a member of the
bureaucracy ; and in support of his own proposition he quoted the opinion
of a great writer and lawyer, the Lord Chief Justice of England, as
expressed in his famous work the New Despotism. I would strongly urge
that'a substantial modifieation be made in these clauses of the Bill. - What
we want is that the powers of the Superintendent of Insurance should be
such as are absolutely necessary for carrying out his duties but not rore
than what is absolutely necessary. In this view of the matter 1 urge that
suitable modifications be introduced by this House. I would also request
the ITonourable the Law Member to consider whether it would not be
desirable to establish a Board of Insurance, the functions of which will be
to help and advise the Superintendent of Insurance and in exdeptional
cases 1o control his activities. Such a Board may be composed of repre-
sentatives of different interests concerned, with a (Government officer
appointed as an ex-officio member. If this is done, the apprehensionsg of
many -of us on this side of the House will to a large extent diminish.

In this connection I degire to point out that & misunderstanding occur-
red yesterday when my Honourable friend, Mr. Sen, said that many per-
sons on the side of the Opposition wanted that there should be no control
or supervision: a¢ all. This is not quite correct. = My friend, Mr, Sen,
referred to the Honourable the Deputy President and, observed that
Mr. Datta had said that he did not require the Government to exercise
sny powers at all and he wished that a chaotic condition should prevail
in the insurance business in India. Sir, this again is far from correct. If
1 understood my friend, Mr. Datta, aright, he said that he preferred the
English system of insurance law to the Canadian system, and he further
pointed out that the Clauson Committee had not advocated the placing of
very large powers in the handa of the executive. We know that the
Clanson Committee refused to place great restrictions on the working of
the insurance companies. Mr. Datts nrged that some freedom should be
left with the management of insurance companies. I do not think it was
bis intention to go any further, and I fully support him in the view which
he expressed. "Ig?thé insurance companies are deprived of all initiative in
the matter of their business they will be reduced to the position of so many
sutomatons. Sir, it_js. oply in an -atmosphere of freedom that business
can grow and prosper. ST '

L244LAD 2



946 LEGISLATIVE ASSEMBLY. flst Sep. 1937.

[Dr. P. N. Banerjes.]

I will now sum up. I welcome this Bill, but I wan‘ to make thig
measure beneficial in all its aspeets. Qur first object should be to sufe-
guard the interests of the poliey-holders. But consistently with this our
next. 4hjeet ghould be to encourage indigenous enterprise. It should be our
duty, in particular, to help those who need our help and protection most,
namely, the small insurers and institutions like mutual companies, co-
operative societies and friendly societies. For this purpose some important
moclifications are needed in the provisions of the Bill relating to deposits,
fiivestmentd, licensing of agents, and the position and functions of the
Superintenden* of Insurance. Sir, I accept the principle of exacting de-
posits from insurers, provided that the purpose is limited to that which
was mentioned in the Clausen Report, and provided also that the awmount
¢ not very large and the full amount is demanded during a fairly long
pfriod.

Sir, in this connection I ‘should like to read out to the Honourablg
Mr. Sen what he himself wrote only a few months ago. He wrote :

¢¢ There are companies which are unable to deposit a large sum all at once, but
which are get ‘working on sound lines. Tt {is,’ theréfore, pointed otit that the effect
df muking a protision for a very large initial deposit would met only be to eliminate
immediately unsound companies that are edrrying oun assurance business of a doubtful
and unsubstantial character, lgnt also to squoeze out of cxistence smal] but sound coni-
anics. my opinion it is highly undesifable that small but sourid companiés should
EI; ¢rushed otit of exidtefice therely on the ground’ that thelr buwiviess i4 small or that
their capital is wu¢h as ‘Would mot enable them to make an initial deposit of a very
lerge sum of money.’’ : :

The Honourshle 8ir Nripendrs Sircgr (Law Member) : How has
he changed his opiniop ! ; o yemner

Dr. P. N. Banerjea: In the course of his speech yesterday, he seemed
to say that 1f Was 'lecessary that a very large amount of deposit was neces-
sary. That is ?'g'h_y'i say that he has chanfed his opinion. On the ques-
tion of inv_Sstinenirh; we are of opinion that there should be some restriction,
blit’ “his restiiction should tot bé so great as to deprive the companies on-
tirely of their freéflom to deal with their assets. '

The Honourable 8ir Nripendra 8ircar : You want them to deal with
ﬂ_\eir life funds. '

Dr. P. N. Banerjea : Yes ; their life funds should be kept in such
a way that they are secure. Indian Government seenrities and Provineial
Government seenritics ‘are not the only forms of seenri‘ies which can be
thought of. What did happen in Burope during the war and after the
war 7 All the (lovernment securities became worthless. But this was
pot the case with some other kinds of securities, such as land.

'I'hg Honoursble 8ir Nripendra 8ircar : What has happened to land

now {

Dr. P. N. Banerjea : Land is much more secure than any other form
of security, espécially ‘in the larger towns.

The Honourable Sir Nripendra Sircar : No, Sir.
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Dr. P. N. Banerjea : 1 should also like that the 1iné bstdbéen the
cxisting companies and the future companies should be drawn more sharply.
So far as the existing companies are concerned, it should be our duty té
improve them as much as possible but not to improve them out of exist-
ence; for, if many of these compaunies collapse. there will not only
loss to the shareholders but a disaster to innvimerable small fainilies.

As for the powers and functions of the Superintendent, I have already
expressed my view that the motto should hé—advice and gnidance, and
not. authoritarian dictation.

Lastly, Sir, I would ask the Honourable the lLiaw Member and this
House to consider whether or not it is desirable to put a limit on profits
made by insurance companies so that surplus incomes over and above the
maximum profits may be distributed to the poliey-holders.

In conclusion, I would appeal to this House to comsider the details
of the Bill with all the seriousness tha* it can command, keeping always
in view the interests of the country as a whole.

Mr. Mathuradas Vissanji (Indian Merchants’ Chamber and Bureau :
Indian Commerce) : Sir, at the outset, I have to compliment the Honour-
able the Law Member for introducing such an important Bill as the In-
suranee Bill. e is indeed doing a service to the country. Ile has already
done a service to the country by getting on the Statute-book the amended
Companies Law. There is a feather already in his cap and he is going to
bave a second feather very shortly. 1 wish and hope that he will try to
have one more feather in his cap by putting on the Statute-book a compre-
hensive banking legislation before he retires from his office. Thereby I am
sure he will have done greater service than what he has been able to do
hitherto.

Before T proceed fiirther, may I be permit‘ed to inquire from the
Honourable the Law Member whether this Bill includes those under-
writers or the private individuals who insure the cargo and the small crafts
which ply in  the coastal service. It is a very important point, and
1 would rather like to gét an answet from him on that particular point.

The Honourable Sir Nripetidra Bircar : Is there any doubt that he
is included ?

Mr. Mathuradas Vissanji : T had my doubt.
The Hohdurable 8ir Nripehdrd Bifehr : Lot me remove it.  There

is 1o doubt.

Mr. Mathuradas Vissanji : Thank you very much. Tt is a very im-
portant position. TIf he is @oing 1o he brought nnder the operation of this
Act when it will be placed on the Statute-book, it will create very great
hardship because *hese are small individuals who are doing this sort of
work. Theyv are taking risks which ordinarily other companies do not
take. and *he merchants who trade on the coastal line through the facili
ties of these small erafts will have to undergo lot of difficulties espetially
bv the Deposits clauges of this Bill. They would be penalised to a cer
taih extent. Perhaps the small craft business imay be curtailed hecausé
i? the eargo that is to be carried by these small craft is not insured owing
to the hardship that may fall upon them hy the operation of this Aet, o
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the individuals who insure or make this business a regular business  of -
theirs do not insure them, then the position will be *hat the merchants’
would feel very shy in domg this coastal work.,

The Honourable 8ir Nripendra 8ircar : May I get an information

from you ? Are you referring to the Bombay native craft or any other
Association ¥

" Mr. Mathuradas Vﬁswji : 1 am referring to the whole coastal traftie
carried in small country craft,

The Honourable Bir Nripendra Bircar : According to the representa-

tion which we received, the dmount of their work is one crore a year.
They are not small people

Mr. Mathuradas Vlssanji;”: 'Still, no insurance company is taking that
work except a number of private individuals, and they have not got, as

far as my information goes, the necessary capital that will be required
of them to put in as deposits.

The Honourable 8ir Nripendra Bircar : A crore is too little !

Mr. 8ri Prakasa (Allahabad and Jhansi Divisions : Non-Muhain-

madan Rural) : A crore is nothing for Mr. Vissanji. It may be too much
for you and me.

Mr. Mathuradas Vissanji : For that purpose, I intend to bring in
some amendment to give the necessary relief for this trade.

During the introductory part of this Bill, the Honourable the Law
Member as well as some other Honourable Members made some unkind
remarks about the Bombay business. They were all made in good humour,
but such remarks do come in season and out of season.

Mr. B. C. 8en (Government of India : Nominated Official) : They
are only appreciatory remarks.

Mr. Mathuradas Vissanji : 1 do not grudge that. The position that
has been attained by Bombay business has been due to its ploneermg
activity and its venturesome attitude in the past.

Mr. 8ri Prakasa : Led by Lahore ¢

Mr. Mathuradas Vissanji : We do not want to compete with then.
Any pioneering work is always attended with big risks. People have 1o
struggle hard, and whenever the) attain a li*tle bit of success, there comes
the competmon foreign as well as internal. My Honourable frlend Mr. Sri
Prakasa, also remmds me of the big jealousies created thereby. T do not
say no to that. But that is unfortunately attendant on all pioneering
positions. We, in Bombay, do not feel jealous of other Provinces and we
alwavs render any little help we can to any industry that is required out
of our experience in any part of +he country. (Interruption.) That is
my experience, it may be otherwise to the mterrupters All the same Wwe
will be always very glad to see that the country is benefited in the long
run even by getting. competition into the interior of the country. If we
had done spade work, and if we had achieved success; we do not mind if it
i{s going to bhe comed for the beneﬁt of the oountry in the varmus parts
of India.
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Then, again, it was said that Bombay was always sounding the. big
drum, and that it was creating a big noise. Let me tell my Honourable
friénd’ that Bombay has been ‘tushed to this position by thé attitude ot
the Government. The still small voice seems -néver dble to ‘reach: the
powers that be. That is the reason why not only Bombay, but aiso other
parts of India had to resort to making big noise about their griévances.

Now, coming to this Bill I am glad to know that practically the whole
House has welcomed it in principle. I* is a very welcome sign, and the
more so that even Government Members and the Opposition have taken
it very seriously, and decided that something ought to be done to improve
the condition of the insurance business in the coun‘ry. Only yesterday,
my Honourable friend, Mr. Sen, quoted that in order to achieve our aim,
we shall have to act according to the mottg, do unto others as you would
be dope by, meaning that where foreigners are concerned, where they have
placed obstruction in the way of our carrying on our legitimate business
in their country, they shall receive similar treatment at our hands in ours,
and they should not complain.

We come now to the British insurance people who have been carrying
on buxiness in this coun‘ry for a long time past, and who have achieved a
certain status in this country in this business. I appeal to them to accept
at least the underlying principle of the Bil] that has been introduced, and I
appeal to them to help the indigenous growth of this insurance business
which is essential for ‘he advancement of the country.

Now, I come to the question of the Managing Agency system. I may
tell you at the outset that I am not in favour of continuing the Managing
Agency system as it stands today. It certainly requires improvement. 1t
has been dealt with by the Select Committee in a certian way. 1 want to
draw the a‘tention of the House to this particular aspect of the Managing
Agency system : What is going to be the position of the flotations of
pew companies which are necessary for the growth and expansion of in-
surance business in this country * Some sort of adjustment will be neces-
sary for this purpose.- As I will ‘just show you “hat in any insurance com-
pany the capital that is required in the ordinary course will be: nothing
less than about five lakhs, if it is going to do life insurance work as well
as general insuranee-work. If that capital is to be got together from the
publie, then the public would naturally ask one question, namely, ‘‘ you
want us to subscribe this capital, when do you expect us to receive some
return for the capi‘al that you want us to lock up in this insurance busi-
ness "’ 7 According to past experience ne return will be possible for at
least about seven years from the beginning. That is the experience in the
insurance field. Now in these times when an investor is asked to invest
any money in any concern, he naturally ge‘s the answer of getting a return
within abput a year or two in any other concern, whether it be an indastry
or otherwise ; and an investor is generally degirous of getting a quick
return as early as possible. Be it right or be it wrong, that is ‘he position
prevailing in the country at present., With that position if you want fur.
ther flotations.*o be brought about, how are you going to get the necessary
eapital from:the public under these conditions 1 It will be very.difficult
It is only the man who has got some interest, in gny shape, who will be
able to influence his friends and _other peaple to get ‘he necessary gapita)
here and there and start-a flotation. But in case that sort of conveniepce
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# not allowed in the present Act I am afraid Further Hotation of new ¢oni-
apies which is necessary for th¢ growth and expansion of jnsurance iu
'zpis ébuﬁpxy.wul,bp hampered a great deal. So I want the House really
o consider the question of the Managing Agency system seriously {rom
that point of view, and see whether they are able to bring out any such
position whereby that fear is avoided.

The position of the Itidian and the non-Indian compahics was
referred to by my Homourable friend, the Law Member, and, if I ath
not mistaken, he said that if the provisions as contemplated in  the
Select Uommiltee were to go out it will be the varying fortutes of that
company with the share market running as it does at present, meaning
that if some parties were to get the shares which will change the fortunes
from otie nationality to another, then it will be a fluetuating proportion
from day to day. To a certain extent he is right but not wholly. Of
eourse share business is prevalenl ih the way that he deseribed, but the
business done in the market would not particdlably dssign the shares to
the buyer. Ile has got to go 1o the company for registering his pur-
chase from the seller,

The Honourable 8ir Nripendra Sircar : iic need not. If it is a blank
trunsfer, six men need not go, though the seventh will do so.

Mr. Mathuradas Vissanji: Even then the proportion does nat
ehange as | have just explained, because at the office of the Agent or
whoever it may be, that man, bearing in view a particular section of the
Avet which restriets him from transferring a certain percentage, will sze
Bt the time of presentation of the traunsfer that he does not go beyo
the limit preseribed for him. That is the safeguard for him. So it wi
not be the fluctunting fortunes of the company before any default is
tommitted by the company themselves. But T am prepared to admit
that it will restriet thé business of the shares transactions to a certain
extent and not more. Therefore, I do not think, that is a fear that necd
be entertained for not allowing this glause to remain there. It is the
same principle that has been adopted by the Government of India iu
the past.

Coming to the side of deposits, I find that the Select Comnhittee his
provided for several instalments for the payment of deposits of the life
insurance companies, but for the gerieral insurance only two instalments
Rave been provided. 1 believe that is going to be a hardship for thé
general insurance company. Those companies which generally are not
able to collect sufficient funds for the reserve even after their existence
for five or ten years in the general line,—though they are still very good
companies,—for them it will be very, hard to find funds as provided foy
in the Seleet Committee Bill to be lodged with Government in two instal-
pients. T think it wonld he better if the same facilities were given to
ijem as have been given to the life insurance companies. As you find,
Sjr, there are very few companies which are doing the combined wor
of fire. accident and marine insurance ; and if you were to impoge thid
sort .of hardship of paving a deposit _hi" three lakhs or 43 lakhs. it wi
!F very (;i_ﬁip.l_ll! for these firms ‘t)ol continue ag they do at present ; bn

S mci[e"g_f Illﬂtj_t_‘llld is allowed Ttlm sure they will be able to, mn:iﬁ.gé

Lomnihow To eatfy o their bubiriess without Rindsatee.
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Sir, there are other points which I could touch ipon at thig Lime,
but I prefer to deal with theri at the tithe when particular elauses are
cdnsidered.

Sardar Mangal Singh (East Punjab : Sikh) : Sir, I welcome the Bill
¢s it has emerged from the Select Committee. As a matter of faect, su_eh
a legislation was long overdue. About 12 years ago the Indian cominercial
opinion demanded an amendment of the existing Insurance Act, and it
was at that time that an important Member of the Swaraj Party brought
forward a non-official measure, but at the instance of Government he
withdrew his Bill, and the Government brought forwsird their own Bill.
That Bill was dropped probably on account of the appointment of the
Clauson Committee, from whose recommendations the Government wanted
more light and inspiration from London. Sir, this Bill is a considerable
improvement, and I hope and trust that with suitable amendments in
some of the clauses, it would place the insurance industry on sound basis
in this country. T am glad that the Honourable the Law Member had
brought forward a consolidated Bill, dealing with all kinds of insurance
business, und he has. as my Honourable friend has pointed out; just now
added another feather to his eap, and if he brings forward another measure
to deal with banking legislation, 1 think le will have the whole peacock
sitting on his head ! The Honourable the Law Member will, therefore, be
long remembered as the Manu of the Indian companywallas,

Sir, the Honourable the Law Member, when presenting the Report
of the Select Clomniittee, refetred to the seductive literature which had
come to him from ecertain guarters, and asked Members of the House to
be careful about that literature. Sir, 1 wish to remind my Honourable
friend, the Law Member, that so far as this side of the House is cohcefned,
it is capable of resisting far more powerful influence. T want to remind
bim that he should take cdre of those Benches which oftéen suceumb to
the influences, which are far imore subtle, far more powerful and far [m;rb
eluctive as they emanate from Lohdon. I hope this time at ledst thide
er’if;ﬁegs would not succumb to the influericés which may probably be
brotight to bear on them from England.

Before proceeding further, Sir, T wish to appeal to the Ilonourable
the Law Member that he should, after this Bill is passed, consider very
seriously the question of the appointment, of the %lp’_e'rihtend nt OE
Insurance. Tt will be freely conceded that ,the Superintendent o
Insurance is the pivot of the whole scheme of the Bill. T say this because
yesterday in anSwer to certain questions by my Honodfablé ffiend,
Mr. Jiunah, the ITonourable the Law Member gave certain replies which
have raised doubts that this Superintendent of Insurance tha{ hot He an
Indian......

Sdirdar Sant Singh (West IPunjdb : Sikh) : Candidates dte already in
Simia. o

Bardir Mingal SingH : Sir, there are distresding mimours that nego-
tiﬂtibﬁi} hiave 'ngi‘ééd progtressttl vefy far, 4fid that eéHain Individusls
ll!we'lil réady been ihterviewed, and that an exflert from foreigh coithit¥y
will be imported.” T am sorty the Hondiirable the Law Member is i
here, but T wish to appeal to him, fhat, 1iké the Hohourable the Meniber !31‘
Commierée  and Railwayd, he should take the éhtliest bpportanity t3
hnnditrice that the BHperinténdent 6F Tnsurhned would He 4 dtidlingd 4ha
sympathetic Indian,
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‘Mr. 8ri Prakasa : His understudy shakes his head and denies it.

/ Sardar Mangal Singh : I hope his understudy. would . carry this
message faithfully to his chief. Sir, the Superintendent of Insurance has
been given very wide powers. He has been authorised to call for any sort
of information, he can inspect books, he can order re-valuation if the
first valuation is not proper, and, more than that, under section 28, he
can order an inquiry into the affairs of the companies, and the language
of this section reminds me of the language of the Criminal Law Amend-
ment Act. Amongst other things, it is said that ‘‘ an offence under this
Act has been or is likely to be committed by an insurer or any officer
of an insurer ’’. This certainly, Sir, sounds like the language of the
Criminal Law Amendment Act, and as my friend, Mr. George Joseph,
pointed out the other day, this section should be suitably ¥mended. The
very fact that the Superintendent of Insurance has ordered an inquiry
into the affairs of a certain company would put that compahy in a bad
position. The agents of other companies will at once broadcast ‘o the
public that this company is going to be liquidated. Therefore, S8ir, I
would suggest that this section should be suitably amended. I do not
mind official control over insurance companies, probably that is necessary
to a certain extent, but my fear is that this enormous power given te
the Superintendent will be used for purposes other than those for which
it is intended by this Bill. T would particularly refer to the section which
relates to the licensing of Agents. Licenses are to be renewed every year,
and it is just pessible that the Superintendent of Insurance may refuse a
license on the report of a police Sub-Inspector. This is my fear......

Bardar Sant Bingh : No, no.

8ardar Mangal 8Singh : My Honourable friend says ‘‘ No, no ', but
I expect him to bhave some. experience of the Punjab police and how they
work. In this connection, I am reminded of an incident which happened
in this House a few days ago. A friend of mine, who is the President of
the Insurance and Banking Clerks’ Association, a member of the Work-
ing Committee of the Provincial Congress Committee, and whose name is
Lala Ramchandra, came here. I got him a pass to attend the Assembly
sntit to sit in the gallery. The Punjab police at once reported this
matter. ... .. ' ' '

Mr."Preﬁdént (The Hc;nourable Bir Abdur Rahim) : Order, order.
The Honourable Member knows very well that arrangements regarding
admission to the galleries are under my contro].

Bardar Hangal 8ingh : I am not referring to it, Sir.

Mr, President (The Honourable Sir Abdur Rahim) : I cannot allow
it. )

Sardar Mangal 8ingh : Very well, 8ir, I bow to your ruling, Before
proceeding further, I would like to refer to what are called young insuranee
companies. So far as 1 have seen the representations = of:~ the . young
insurance companies and those of what are called the big insurance com-

anies, their points of difference are very few. The Honourable the
aw Member; the other day, raised the- bogey that there is a difference,
there is a clash ‘of interests between the young and the old insurauce
companies. The young insurance companies want easy instalments for
making their deposit, while the.old insurance. .companies don’t object {
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it. The young insurance companies want some facilities in- regard. to
payment of their deposit, which the big companies do not object to. I
majntain, Sir, there are only two interests which clash, one is the Indian
interest and the other is the interest of the foreign insurance companies,
including the companies of the country from which my friend, the Leader
of the European Group, comes. These are the only two 'interests,—tho
interests of the exploited and the interests of the exploiter, and this House
should see that the weaker Indian companies are given due protection
and are allowed certain facilities to exist. About the young insurance
companies, I should like to point out that in section 3 the time given for
registration is only three months. Now, Sir, for young companies it
would be difficult to collect Rs. 25,000 within this period. This period
should be extended, so that they may have more time to get amalgamation
or to transfer their business to other companies, Amalgamation procedure
will take some time. I, therefore, gubmit, that either the payment of the
first instalment should be made due on the 31st December, 1938, or this
time should be extended. This is a real difficulty which I hope the
Honcurable the Law Member will very kindly remove.

This Bill embodies several important provisions which will safeguard
the interests of the policyholders. As a matter of fact,
the two tests or two criteria which 1 would apply to
judge the merits of the Bill are, one, how far it protects the interests of
the policyholders, and secondly, how far it gives encouragemeni to the
indigenous insurance companies. These are the only two points which
should be considered in dealing with this Bill. Let me take the first
point. I am glad that provisions have been introduced to give a
statutory right to the policyholders to elect their own represerrtatives to
the board of directors. ' As. a matter. of fact, most of the companies have
already got this practice. They do elect certain representatives of the
policyholders on the board of directors, but T am glad that a statutory
provision has been made. I wish that the proportion of the policyholder
directors should be increased further, the proportion should be at least
fifty-fifty, because most of the money which the board of directors of
ingsurance companies deal with- comes from the pockets of the policy-
holders. It is, therefore, necessary, that their voice in the management,
in the irnivestment, and in the distribution of dividend should be pre-
dominant. T hope that suitable amendment will be brought forward to
this effect.” Another provision has been introduced that the policy would
not be called in question after two years for any mis-statement or an;
irregularity on .the part of the polieyholder. In this connection I wish
to point out that another provision should be added that after three years
no policy shall lapse owing to default of payment of premium ; it should
be automatically declared paid up. I am aware that there are clauses
in most of the insurance companies’ rules under which the policy is
kept running by payment of premium from the surrender value of the
poliey. But this is not enough ; moreover, it is not provided by statute.
I want that some such provision should be added to the Bill and that
policyholders should not lose their money. I would very much like to
know, but I could not get the figures, as to how mueh money of the poliey-
holders has been forfeited to the companies on this account. I know
dertain vainex ‘where; after the polieyholderw have béem paying for 10 or 12
ears:and then stopped paymant but do not write to the company about
it: within: the days of grace; the poli¢ies have been forfeited, and in several

1 P.M.
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chses the amounts so forfeited came tb several tholidands bl rupees. I°
want that the policies should not lapse but they should be automativally
déclared paid up after three years’ premia have been phid, even though
the policyholder does not claim the surrender value of the policy or wkité
about it to the compamy. Another importdnt question in cohnection with
the rights of the policyholders is the distribution of dividends. 1 arfi-
aware of the fact that most of the companies give 90 per cent. of their
profits to the policyholders. This is probably due to the severe competi-
tion that they have to face. Companies have to announce big bonusés
in order to attract more business. Their agents and their field workers
insist upon the eompanies that they should declare moré bonus to the
policyholders. But even after that, the dividend to the shareholders
amonnts to large proportions. T would here refer to the report of my
Honourable friend, Mr. Sushil Sen, who entertained us yesterday to a
very eloquent speech. Mr, Sen says :

‘¢ In actual pructice it is geucrally found that the major portion of the profits are
paid out to the policyholders in the shape of bonus while a small portion is paid oul
to shareholders. The smull portion which is paid out to shurebolders, however, works

out to a very high percentage. And that is what is objected to by the policy-
holders.”?

He states the position but T am sorry that in the next paragraph he
states that there is no necessity of making any statutory provision to safe-
gudard the interests of the policyholders. When they are dividing money,
if in that division the predominance is that of the shareholders, certainly
they would elaim more share and the interests of the policyholders would
suffer. I would, therefore, submit, that some provision should be made
so that the shareholders shall not take more than a certain amount of
dividend on their shares. In certain companies the evil of one man's
show often comes in. A certain big individual, 4 certain rich man,
purchases the shares of the insurance company and by so purchasing he
becomes the master of all the monies of the insurance company. He piitg
up dummy directors and the polieyholders are not there and so hé
can do whatever he likes with the profits of the company or with the
moties of the company. So, a provigion should be made to limit the right
of voting of the directors and of the chairman. In this connection, |
would submit that no chairman or director should be given more powers
than he is entitled to according to the qualification shares of a director.
He may invest more money, but he should not be given the power of
voting more than the qualification share of a director. Another question
which affects the interests of the policyholders very deeply is the invest-
menit of their monies, and T am surprised at the wording of clause 26
of the Bill about investment. The investments provided by this clause,
with due deference to the mémbers of the Select Committee, T should say,
are most unwise and unsecientific :

‘¢ Every insurer carrying on the business of life insurance in British India shall
in respect of the life assurance business transacted by him in India, keep in British
India invested in securities of or gunranteed by the Central Governmgnt or of of
guaranteed by the Government of the Unifed Kingdom, assets of an amount at lenst
equal to the linbilities of the insurer to policyholders in fodia.”’ ' '

. Now, Sir, they: put the. wholé money én one kind of investment. . I
ask is it wisdom of is it good business to put all your eggs in one basket ¥
Supposing war breaks out tomorrow, whdt will happen to all thesé blooming
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Government securities. When the war broke out Jagt time, they depreciated
and in 1930, when the prices of commodities wenf down, they depreciated
considerably. They came down as low as 53 per cent. and at that time most
of the compgnigs who held their funds in those securities were put to very
great difficulties, and many companies suffered losses at that time. 1
would, therefore, suggest, that the section should be amended and split
up into three parts. There is no provision about the investment of funds
of the general insurance compgnies. Most of the general insurance com-
panies are forgign companies and in those companies the money of the
Indian policyholﬁers is invested. T ask, with due deference to the members
of the Select Committee, what will happen if war breaks out tomorrow
and these blooming fellows clear out of the country. It happeued last
gﬂa when war brdke ont %.pi}the Gepman companies cleared out, and the
olieyholders had Yo' pay their premium again to cover their risk. What
saféguards have you provided in this connection to safeguard the interest
of thé policyholders.

Mr. M. 8. Angy (Berar : Non-Muhammadan) : Who are expected to
clear out. if war breaks out ? ’ ' '

Sardar Ma.ng‘!_t! gingh ¢ The Italians, Germans and the Canadians.

. T. 8 Avinaghilingam Chettiar (Salem and Coimbatore cum
],\g'ort?rArcptg: I;Tatrm-]}fu}iammp.dan Rural) : Do you think that the British
will remain here for all time f

8ardar Mangal 8ingh : They will also glear out if they are defeated
in France. I would suggest in this connection that a sub-clause should
be added, that 40 per cent. of the net premia of the general jpsurance com-
panies should be ‘invested in India and héld in trust for ‘he company.
This is a great omission in this section. They have provided only invest-
ment. They have provided that foreign companies should invest their
money in (overnment securities. They go to the market, sell their
securities and paek off. What is the security that the Government security,
will be kept in India. T, therefore, sa¥, that thiy money should be kept
in trust for the company: This Bill, 1 understand, is based on the lines
of the Canadian Insurance Aet. In that Aect it is provided that the money
of the foreign companies will be invested in Canada and held in trust
for the companies. That is very important and that should also hold
good in the case of money invested hy the general insurance companies.
That is the first clause. Tn the case of the non-Indian insurers, their
money should be kept in trust.  Their money should be invested in India
and kept in trust for those companies. They should not be allowed to
deal with their money as they please. If that happens, the interests of
the polieyholders will suffer. The object of the section is that the interest
of the polieyholders should not suffer and the foreign companies should he
required to keep the whole of their investment in trust in India.

- 1’{I‘he Assembly then adjourned for Lunch till Half Past Two of the
ock.

The Assembly re-assembled after Lunch at Half Past Two f the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the ani;'_h['l

Bardar Mangal 8Bingh : Sir, when the Iouse rose for Lunch, T was

referring to the question of investments dealt with in clouse 26 of the
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Bill: I was saying that all non-Indian insurers, whether general or life,
should be required by law to put in their legal reserve in India and it
should be held in trust for them. As regards the Indian insurers, 1 would
submit that the provision in this clause is most objectionable ftom more
than ‘one point of view. No wise business man would put all his eggs
in ‘one bagket and Mmuch less in Government securitiés which appreciate
and depreciate acecording to the exigencies of the political situation,
Moreover, the yield of interest is very small. It is in the interests of the
polieyholders, therefore, that the investment of their funds should, be so
arranged that it should be put in different places and, if the companies
lose in one place, there should be a corresponding gain in the other. What
I want to say is this, that the investments should be “well-balanced, and,
therefore, we should give more latitude to the insurance companies to
put in their investments. I would submit that in Government securities
I would not invest more than 20 to 25 per cent. In the original Bill it
was 33 per cent. and I am surprised that the members of the Select Com-
mittee have agreed to this provision that the whole of the legal reserve
should be put in Government securities. This is really very surprising
and I will not mind if the proportion to be invested in trust securities is
increased. 1 am prepared to go up to even 40 per cent. but I would
include buildings in this sort of investment. There are, I submit, several
companies who, not knowing the provisions of this clause, hawe built
their own buildings, head offices, branch offices .and other buildings. It
would be difficult for them to take out mopey from this item and put
it in some other item. I would, therefqre, submit, that buildings should
be ‘included in the second item. As regards the remaining portion, I
would submit that a list of sound investments should be drawn up and
all insurance companies should put in their reserve balance according
to this list.. That would safeguard the whole of the legal reserves of the
policyholders. While I am on this elause, I would like to refer to sub-
clause (3) of clause 26. Under this sub-clause no insurer shall grant
loans or temporary advances, ete. 1 am glad that this provision has come
in but I would commend to the attention of the Honourable the Law
Member that if even temporary small loans to managers, secretaries and
managing directors are prohibited, this will really be & case of hardship.
Supposing a secretary of a company is going on tour. India is a country
of long distances and he will certainly require some advance money to
be spent on the tour. Then, the manager of a branch office wants a car
so that he may be able to discharge his duties more efficiently and to be
able to bring in more business to the company. It should be permissible
to give him some advance to purchase a car under certain conditions. [
submit that such cases should be exempted. It should be lawful for the
manager, the secretaries and the other officers of the company to draw
small advances from the company for the purpose of their travelling
expenses,

The next point which I would like to bring to the notice of the
Honourable the Law Member is the limitation of expenses. Here, again,
it is in the interest of the policyholders that some check ghould be placed
upon the expenses of the companies. I am surprised to see that in this
Bill no bases have been provided for the valuation. It is provided that
if there ig a wrong valuation or if the company goes wrong or if the actuary
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commits a mistake, the Superintendent of Insurance will re-order valua-
tion. Why should you take a chance ¢ Why not indicate certain lines
within which the company should remain and the actuary should also
conform to those lines. At present, according to the old law, there is
some basis by means of which,90 per cent. of the first year’s premium and
74 per cent. of the single premium or of ‘annuity premiums is deducted
fram the first year premium and the rest i put in the renewal expenses.
I would submit that seme formula should: be laid down here for the
guidance of the companies and the actuaries. It should not be left to
the whimhs of the actuaries or the- whims 'of the management -of the
company to order their valuation in whatever way they like and pource
upon them after they have done it. Some of the companies generally
assume a larger rate of interest.. It should be provided somewhere that
the rate of interest assuméd should be at least one per cent, less than the
rate ‘of interest earned. Again, some companies reserve less for the
future expenses than they actually incur. For instance, they would
reserve 20 per cent. for their future expenses while their actual expenses
are more than that. I wonld submit that some provision should be made .
by which a company should not be allowéd to reserve less than they
actually spend. I would go even further and say that the company should
reserve more for the future expenges. Anyway, they should under no
circumstances be pérmitted to reserve less than tzej'r actually spend. ' This
brings me to'another important question, the limitation of commissions.
This, T know, i8 a controversial subject and the Honourable the Law
Member has taken up a strong attitude against it. .

Sardar Sant Bingh : Not against it.

~ Bardar Mangal Singh : He spoke against it, but I shall be glad if I
am contradicted. '

_ The Honourable Sir Nripendra Sircar : I said that I kept an open
mind on that. If it is about to be closed, you can open it now,

Sardar Mangal 8ingh : I am glad that the Honourable the Law Mem-
ber seems to have an open mind on this subject. When we are )imiting
the total expenses of the company, it is also desirable that we should limit
the commission expenses as well. The Honourable the Law Member said
the other day that when we have made illegal the rebating, the agents
would demand less from the companies. It was for this reason that I
thought that he was not in favour of the commission. He said that when
the rebate is checked, the higher commission would automatically fall, I
would submit that the companies have got .agreements with the agents.
Some agents at present are getting 80 or 90 per cent. of the commission
and if the rebate is stopped, they are not geing to get less. They will
demand the same commission. They would go to the court and sue the
company for the commission because it is given to them under a contract.
So, I say there should be some provision in this Bill that the companies
should not pay more than a certain amount of commission. As regards
the proportion, I would like to make a graded provision in this respect
keeping in view that it is difficult for the younger companies, as compared
with older companies, to get business in the market. They should be
aliowed a ten per cent. margin above proportion filxed for the bigger
companijes. If we stick to the original provision in the Bill, 40 per cent.
for the bigger companies, then 50 per- cent. ghould be provided for com:
panies which are less than ten years’ standing.
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The Sﬁonqymbl_e 8ir Nripendra 8ircar : May I make my position
clear ¥ Sardar Mangal Singh inay be under a misapprehension. Among
other reasons why 1 did not press for the fixing of a maximum commis-
kion is as'1 'do not know what the House is going to do about the Managing
Agenfs.' If'you allow the Managing Agents to take away 50,000 or iwo
lakhs a year, you are swallowing a camel while straining at a gnat.

Mr. Husenbhai Abdullabhai Laljee (Bombay Central Division :
Muhammadan Rdral) :"ls this an example of an open mind ¢

The Honourable 8ir Nripendra 8ircar : You ghow it to me that it m
aot a camel.

Barday Mangal 8Bingh : In the case of younger companies, ten per
cent. margin should be given over and above the bigger companies. Fur-
ther, for the branch expenses and for the expenses of the Chief Agent,
twenty per ceut. further provision should be made for all companies. In
the cyse of thoge companies which are very much oldér, which have 4 hu__?q
cupital req.qm‘ee_ and h“%e funds behil;l.d1 them, a further limitation should
be made in their case. 1 would submit, that in ’ghg case ico;npanies, which
are of more thau fifty y%arg,’ stamiling, 35 per cent. ;houf befthe mazimym
commission. ave § ' that g certaiy proportion of the commis-
ﬂﬁfnﬁﬁ d be &xe:i fﬂr'ﬁt‘ewigegt. q] hépe“tha[: ]‘tfhg comupanies will not
spend the poligyholders’ money. In the premium tfables of all companies,
there is provigion for expenses. There is what is qg.],ledl]t'hp office premium
and the net premium, the difference between the twq being the provision
for expenses. If they exceed that limit, it ‘means that either they spend
the shareholders’ money or the policyholders’ money. T shoild” submit
that they should not 'ff allowed to exceed that ligpit. Let them spend in
whatever way they like, but they should not exceed thay limit. As
regards management expenses, I submit that they should be split up into
two parts, so that the public may know what amount the directors are
drawing and what amount is paid to the establishment and to the field
workers. Now, z; present, in the balance sheets, this is mixed up and
pobody knows what amount the managing director or the managing agent
is getting and whlﬁt amount the field workers or the establishment are
getting. So far T have dealt with the interest of the poliicy}{o],de_rs.
vould now say a few words about the protection to the indigenous
rolpanies. '

I am sorry that the Honourable the l.eader of the Iuropean Group
¢’aimed fair field and no favour. 1 aceept that position, but there should
not be unfair field and favour. There are companies with huge surpluses,
with huge funds, giants coming in competi‘ion with babies, competing with
companies with very slender resources. ls it fair competition ? 1 would
appeal to the Hononrable the Leader of the European Group who is a
Britisher, and every Britisher loves to observe the rules of ‘the game, I
would point out to him that when they come here they claim fair field and
no favdur because it suits them ; but when it does not suit them, if there
is any department of commeree or industry in which they cannot compete
on equal terms, then they would say, protection for British interests. I
wauld put it to my Honourable friend. what about shipping ? They
always clamour that British shipping should be 'patronised. Are they
prepared to go and compete with ‘* fair field and no favour ’’ with the
Jupanese ¢ Why are they raising barriérs against them ¢ Why are they



elaiming imperial preference ! Because it suits them, it suits their
purpose. ;.but whenever it does not suit them, they ask for favours. Big
companies like the Prudential eome here and compete with smaller com-
panies and they say it is fair field and no favour. It is unfair field and
disfavour. I would, therefore, appeal to the House that the Indian com-
punies should be given reasonable protection.. This is the age of economie
nationalism. Every country is protecting its commerce and industry.
We should also do the same. But I do relﬁise‘there is legal difficulty with
which my Leader or the Deputy Leader will deal. But I must say that
the section brings into bold relief our helplgssness, the inability and the
high-handedness of the British Government.. Under these conditions, we
shall not be able to compete with foreign companies or protect our indus-
tries. If there is any discrimination, they will at once claim protection
under the Government of India Act and we cannot give any protection
to our industries. I put it to the Honourable the Law Member what
about clause 3-A * I do realise his difficulties, in his heart of hearts he
wants this section, but he is in difficulties. 1 quite sympathise with him.

As regards general insurance companies, I should like to say a few
words. The Honourable the Law Member the other day said that it is in
the interests of the general insurance young companies that limitation
of commission should not be allowed. They should be allowed to spend
more. There is a fallacy in that argument. What is the position in
Bombay whom the Honourable the Law Member called the big Bombay
business. But really in the general insurance line, they are up against
foreign giants. The Bombay general insurance companies are mere babies
as compared with the foreign giants. As regards the general insurance
the commission rates have gone very high since foreign companies came
to the field. It was, if I remember aright, in 1927, fifteen per cent, plus
ten per cent. profit commission. It has now gone up .as high as 47 per
cent. plus ten per cent. profit commission. These young Indian com-
panies, with not much capital, when they write some business they have
to pay their Agents 474 per cent. and by reinsuring they get 40 per cent.
They stand to lose 73 per cent. thereby on every transaction. They are
small companies. They cannot retain much risk and, therefore, on these
transactions, they earn less. The smaller the company the less the
amount of risk it will retain and the less would be its income. The
bigger the company, the bigger would be the amount of risk retained by
the company and, therefore, the larger would be its income. Therefore,
this argument that the limitation of commission would go against the
general insurance companies is contrary to facts. I would humbly request
the Honourable the Law Member to point out one single general insurance
company in India which has not demanded the limitation of commission.
[ would be glad if I am contradicted. Every Indian general insurance
company has demanded the limitation of commission. All of them have
aaid that if there is no limit put on the agency commission, it would be
impossible for them to carry on as against the foreign companies. -And
I am told even the foreign insurance companies also would welcome the
liraitation of commission because they also are in difficulties. I would,
therefore, submit, that at least in the case of the general insurance com-
panies the commission should be limited. As regards the other forms of
help which we can give to the Indian companies, I am glad that the
Deputy Leader of my Party has tabled an amendment to that effect that
ull insurance controlled by the local bodies and Provincial Governments
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md under the charge of the protected industries should go to the Indlan
companies. Why should it not go to the Indian companies ?

The Homourable Sir Nripendra 8ircar : Would that not be equau)
hit by the Government of India Act ¢

Bardar Mangal Bingh : It is for you and the other Leaders to solve
that question. I recognise Here is a difficulty but we should get over
that difficulty, and I invite the co-operation of the Leader of the House
and of Honourable Member$“dpposite to amend the Government of India
Act, and if it is not smtably amended, to tear out thJ.Q Government of
India Act which stands in the way of 'the progress of oyr national indus-
tries and commerce. Are we going to tolerate such halters round our
necks and sueh handicaps and drawbacks 1 In these conditions it would
be impossible for Indian industries and Indian commerce to develop.

Sir, before I sit down, I should like to say a few words about the
employees and agents of insurance companies. The employees of insurance
companies are very poorly paid ; they have to work long hours ; they are
not helped even by the Trade Unions Act, because they are not considered
to be manual labourers. The insurance companies do not provide any
facilities for them ; some companies do not provide even provident funds.
And the most important thing is that some insurance companies do not
even recognise the unions of the clerks. I submit that somehow or
‘other.—I cannot say how,—a provision should be made that the companies
should at least be forced to recognise the unions of the clerks of the
insurance companies. As regards the agents,—without agents, no com-
pany can go on ; and if an agent is a good agent and puts in faithful
service for some years or writes some amount of business, his renewal com-
mission should be made permanent under certain. conditions. 1 do not
want to give the whip-hand to the agent, but I do want to protect his
legitimate and reasonable claims. When the agent has put in his best
_vears, say 25 or 20 years, and he is drawing a decent amount of renewal
‘commission, some of the companies,—I do not say all,—turn 'him out on
some pretext or other. I think such cases should be prowded for, and his
rights should be some how safeguarded, that if he has put in certam years
of service and has put in some amount of business, his renewal commission
should be safeguarded under certain conditions.

Sir, T support the motion that the Bill be taken into consideration.

MOTION FOR ADJOURNMENT,

NEGOTIATIONS BETWEEN THE GOVERNMENT OF INDIA AND THE PRINCES IN
RESPECT OF F'EDERATION.

Mr. Deputy President (Mr Akhil Chandra Datta) : I have got an
anuouncement to make with regard to the adjournment motion of
Mr. Satyamurti. It has been disallowed by the Viceroy and Governor

(eneral on the ground that the motion eannot be moved without detriment
to the public interest.
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Mr. Brojendra Narayan Chaundhury (Surma Valley cum Shillong :
Non-Muhammadan) : 8ir, the Bill for discussion before us is the one whidh
bas emerged from the Select Committee ; I believe this House considered
the original Bill on a previous occasion. Before I came to this House I
thought that the original Bill was fully considered by this House, and I
had also believed that the underlying principles of the Bill had already
been accepted before the Bill had been sent to the Select Committee for
improvement. But from the debates which;d ,had the privilege of listen-
ing to in this House it appears to me that there is no consensus of opinion
at all. I even doubt whether there is any consensus of opinion here that
the Bill should be proceeded with at all. And from the trend of at least
gome of the speeches, I would not be surprised if a motion be now made
that the Bill ge dropped or that the Bill be sent to another Select Com-
mittee. I am almost inclined to make that motion myself. I will give
my reasons presently ; but I find that the House as a whole seems to have
been tired over this matter which has been hanging for more than a year.
[ shall also be considerate to the Government side, particularly to Mr. Sen,
who has been working on this Bill for more than a year. He has bestowed
a lot of labour on this Bill. I hope he will allow me to thank him for his
lueid report full of information and also for many of the conclusions,
though I am bound to say that I do not agree with all his conclusions and
[ cannot see how all those conclusions are arrived at from the facts and
figures that he has collected. 1 shall deal with some of these at a later

stage.

The Bill which has emerged from the Select Committee is rather
- embarrassing to us. The Select Committee consisted of

T Honourable Members of this House with talents and
probably also with special experience. They were requested—at least it
is intended that the Members of the Select Committee would make an
intensive study of the Bill and make improvements thereon. Now, Sir,
looking at the report of the Select Committee what do we find ¥ Out of 12
members of the Select Committee, I believe almost all of them have
appended dissenting notes, and the number of dissenting notcs are as
many as six. What could be value of the labours of the Select Com-
mittee when the House is faced with six different voices from Members of
a Select Committee who were considered to be men of talent and experiénce?
In one of the dissenting notes at the bottom of page 1, I find that as many
4s seven clauses have been put down as requiring further consideration.
Whether the Honourable Members who signed these dissenting minutes
wanted time, I do not know, but if they wanted time, I am sure the
Honourable the Leader of the House, who presided over that Select Com-
mittee, would certainly have allowed them further time. I believe time
was not a factor in appending such strange minutes of dissent. Were they
hound by party affiliations ¥ T believe, Sir, that Members of this House
wlho are appointed to Select Committees should have no party affiliations
so long as they are members of the Select Committee. They are selected
as experts and for their special experience of the subject. If they think
that they are bound by party affiliations, 1 think they should have con-
sulted their party beforehand. Therefore, Sir, I submit, that this Report
of the Select Committee i8 of little value to us, and the Bill as it has
emerged from the Select Committee is also of little value as an improve-

(961)
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went,—and this is apparent from the way in which the discussion has been
earried on during the last two days. Sir, in the discussions before the
House, no distinction has been made between the original Bill and the Bill
as it has emerged from the Select Committee. I was not present when
the Bill was originally considered, and I would, therefore, take the liberty
of discussing the original Bill as well as the amended Bill.

With your permission, Sii_-‘,’l should like to go to the root of the matter
and review the history of t}}iﬁ‘ measure from the year 1912, —the year in
which the Council passed the existing Law. That law was framed with
a view to see that insurance companies kept a sufficient deposit by way of
security so that the interests of the policyholders might be sufflciently
aafeguarded. Of course, the Government reserved to themselves the right
to come down on any of the delinquent companies. That power was quite
inadequate, and consequently some of the companies have come to grief
already or are likely to come to grief in the not distant future. In that
uspect I agree with the conclusions of Mr, Sen. But luckily the number
of such companies is not very large,—I believe they number about 15 or
30 in all. This number is not very large when compared to the total
number of Indian companies operating in India. Perhaps the number
may be well over 200, or somewhere near about 250. Therefore, these
figures, so carefully collected by Mr. Sen, ought not to make him panicky.
After all, in spite of the failures of one in the Punjab and one in Bengal,
the situation is not very bad. Sir, you might enact any number of laws,
you might try and enforce your laws very rigorously, but still you will
find some companies failing to fulfil the conditions, and there will still be
delinquents. Your stringent Penal Code has not altogether prevented
erones. Sir, here I may say that it should not be considered that I am
opposed to enacting laws for the better regulation of insurance companies,
to safeguard the interests of the policyholders, and also to see that all
Indian insurance companies get a fair field for extending and enlarging
their business so as to put the insurance industry on a sound and economic
basis. 1 recognise, Sir, that no country can flourish without a good
insurance and banking industry.

With regard to invasion by foreigners, I will leave the protection
of frontier of insurance field to the frontier people, T do not mean
our good friend, Mr. Quiaum of the land frontier, but our big guns from the
maritime frontier, those from Bombay and Madras as the invasion is from
the sea especially in the marine and fire. 1 shall concern myself with the
econsideration of life insurance only. Sir, I have agreed that we ought to
Lave some sort of legislation. We ought to see that insurance concerns
who are called insurers in this Bill do conduct their business with integ-
rity and efficiency. What test could be devised for sorting out the dis-
honest and inefficient people from the honest and efficient people ¥ You
eannot put down in a Bill that only honest and efficient people will be
permitted to start the insurance business. That cannot be done. The
Superintendent of Insurance. whom it is proposed to appoint under this
Bill, will not be able to find out readily who is honest and who is not, and,
therefore, it is proposed to put down a test which,—thanks to Mr, Sen,—
xiil show who are the people who can be relied on to start and run the
insurance business efficiently,—and the phrase my friend, Mr. Sen, has
ured in regard to such people is ‘‘ substantial people ’*. The object is
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thai substantial people should be at the back of an imsurance concera ;
such, people should be the promoters of the company. I quite agrée there.
But, Sir, what should be the amount of deposit required from these com-
panies ! The figure in the Bill of 1912 and also in the present Bill is pus
down as two lakhs. It was Rs. 25,000 initial deposit, and Rs, 50,000 in
the present Bill. May I ask my friends opposite on what basis they have
arrived at this figure of two lakhs deposit ¥ I ask them why should it not
be Rs. 15 lakhs—why should it be Rs. 50,000, only. 1 have carefully
scanned through the Report of Mr. Sen to find out by what means he has
arrived at this figure, and I have failed to find out the basis on which he
has arrived at this figure. I have compared the figures in England. In
England the deposit asked for is £20,000, which at the present rate of
exchange would come to Ks. 2,60,000, ‘

Now, if the deposit in England is Rs, 2,60,000, I claim, assuming
that there should be a deposit in this country,~—I will discuss that point
later on, I want to challenge it—I claim that the deposit here cannot
be more than one-third of that required in England, because the size of
the companieg in Indian money value in England must necessarily be
bigger as that country is far more prosperous. If, in our country,
insurance for Rs. 1,000 and 2,000 is common, in England, I believe,
insurance for Rs. 5,000 and more is the common thing. I do not think
that a deposit is at all necessary. Why ¢ Under the old Act of 1912
some of the companies had come to grief. Why ? Because there was
ne supervision and the Act did not provide for any real supervision
at all. The Government of India was armed with the power of coming
down upon a company only when it knew that the company had gone
wrong, but in this Bill you have provided, and rightly provided, for
supervision and care from the very day that the company is horn. You
have arranged for all sorts.of returns and accounts for publicity. Younr
Superintendent of Insurance will be apprised of the state of a company
the very moment that the company goes wrong. At any rate, even if
the Superintendent is satisfied with formally doing his rontine work
and passing returns, he will be apprised of it within a year, There-
fore, I say that the deposit is quite unnecessary. If the Government
think it necessary that the supervision should be more strict, they can
bring forward amendments and I am sure that the House as a whole
will consider those amendments favourably. So far, I find that very
little objection has been taken to the powers of the Superintendent ex-
cept in one or two minor details. For instance, it has -been said that
the power given to the Superintendent to call for books from the com-
pany’s office, to his office, tnay handicap the company in carrying on its
daily work. I am sure the House will agree and the Government also
will agree that the company ought not to be so handicapped, but that
i a matter which I feel is not really for this House. The matter could
easily be arranged if the Honourable the Leader of the House would
consult his actuary as to how the Superintendent may not be handi-
oapped in his work while at the same time seeing that the company’s work
i8 not handicapped. Suppose we pass the clause about two lakhs deposit.
Would it help the policyholders, say, after ten years when the company
comes to grief ¢ Tt is admitted in Mr. Sen’s report and it is known te
‘everybody that this Rs. 2 lakhs deposit will only be a very small frae-
tion of the total liabilities to the poliecyholders. So, as a safegnard
against’ the Tligbilitiés to the policyholders thig depasit is illusory and it
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has been admitted in Mr. Sen’s report. It is a sort of earnéit money.
[ say that this earnest money is not required because the insirance
company will be under constant supervision. If the House decides to
retain thig earnest money I would ask it to consider if it would not
handicap growth of new companies. I say, without fear of contradie-
tion, that if you require two’ Jakhs as deposit and Rs. 50,000 as working
capital no company can be Etarted outside the capital towns and the
big industrial towns, and ng company can be started in provincial towns,
and none in Assam, at any rate, because the promotors will have to gather
at the very start Rs. 2} lakhs. May I ask the Government to give me
an instance of any company started in any line in Assam which had, at
the very start, so much capital ¥ Yet we know, probably the House knows
that we have many flourishing concerns in Assam. They started with very
little capital and in a small way, and this also applies to neighbouring dis-
tricts such as Comilla, which has a good reputation for banking and
insurance. From a small beginning one of the companies has been so
built up that it has an office at Caleutta with six or seven branches. Igs
it intended that the profits of insurance should be reserved for
substantial people according to the ideas of the Government, which means
people who can readily raise a fund of 2} lakhs ¢

My Honourable friend, Mr. Mathuradas Vissanji, argued, that if
you abolished the Managing Agents, as is proposed to be done in this
Bill, it would not be possible to raise this Rs. 24 lakhs. He said that as
a good businessman who has had a lot of experience. He gave out the
truth when he uttered that. That is also my experience. If Managing
ﬁgents are going to be abolished what does his argument come to 1
He practically says that no company can be started. We have heard
much about the nationalisation of this business. Nationalisation is yet
far off, but we should move in the right direction. I am told that even
in Germany, about which I heard that there are many State insurance
dchemes,—the whole field is not yet nationalised. Only there are some
labourers’ insurance schemes and so on. We are far from nationalisa-
tion yet, but I say that this Bill is a retrograde measure if we move
towards nationalisation. At present the profits of insurance go to
proprietors ; they are being distributed among the big folk, middle folk
and small folk. But what does this Bill want to do ¥ It wants to drive
out the small man from the field. It wants to give a monopoly to the
millionaires of Bombay and possibly of Caleutta. I ask Honourable
Members of my Party, have not Mahatma (Gandhi and President Pandit
Jawahar Lal Nehru said, that the Congress.is for all but Congress is
particularly for the masses and the small men! We must stop this
depredation by the big folk of the small folk under the plea that they are
flichting our frontier battles against the foreign invaders.

- Now, as regards investments. T believe it will be apparent to the
House that I do not want any interference with investments. I do not
discuss in the words ‘ Canadian’ and * British’ because these two
words which were used by Mr. Akhil Chandra Datta have been mis-
understood by this House. I shall not place before the House any
theoretical considerations but I want the Members of this House to bring
'tp bear their own experiences on the report of Mr. Sen and apply com-

mon sense tg,if and eqme, .to some tme ment.  Why,should , investment
be interfe with ¥ "The plea 18 that then’lnterests of the policy-
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holders have got to be safeguarded. I say that the interests of the
pelicyholders will be safeguarded by the Superintendent. He is given
the power of supervision with that end in view. If by a particular
investment the affairs of a company are deteriorating, then the share-
holders can come down upon that company. Now, various schemes of
interference have been proposed. The original scheme was one-third
te be invested in Government securities. The Select Committee have
gone a step further. It has decreed that thé whole amount of liabilities
of policyholders should be invested in Government securities and in
certain approved securities. Though they are called securities, they
are not always secure. '

An Honourable Member : Very insecure,

Mr. Brojendra Narayan Chaudhury: During the War, we had
very unpleasant experiences of these securities. The value of Govern-
ment securities can be manipulated by politicians and they can also be
manipulated by the Honourable the Finance Member to a certain ex-
tént. So, it is not very secure. If you are still suspicious of freedom
of investments, I would like the House to accept the scheme given by
Mr. Sen with sglight alterations. He says that 40 per cent. is to bhe
invested in Government securities, 20 per cent, in trust funds and the
balance as recommended by the Clauson Committee with certain res-
trictions. 1 would like to draw the attention of the Honourable Mem-
bers of this House to Mr. Sen’s report, paragraph 110, on page 29.
The restrictions are that no portion of the funds shall be invested with-
out the leave of the court directly or indirectly in any share or interest
in any insurance business whether carried on within British India or
elsewhere, that no portion of the funds of the company should be given
ag loans to directors, managers, ete., and no loans shall be given to any
company or firm in which any director or officer is directly or indirectly
concerned. It appears to be the notion of some Members of this House
that if these insurance companies undertake business in building, they
will come to grief. As a reply to that, I would suggest to Honourable
Members to note that there is an insurance company in Caleutta which
is a very flourishing concern, because it has gone in for building.

An Honourable Member : Name it.

Mr. Brojendra Narayan OChaudhury : I don't think*it would be
proper to do k0. It is a famous company at the head of which there is
a fanmious man. I have dealt with deposits and investments,

Now, I come to the Superintendent of Insurance. I have said that
the mly purpose of this legislation should be to appoint a Superintend-
ent and give him ample powers of inspection. As regards his powers,
he was in the original Bill required to take the sanction of the
Governor General in Council before instituting any legal proceed-
ings. The 8elect Committee, strangely enough, have made the
Superintendent something of a dictator. Prqbably the Members
of the Select - Comniittee think that ‘they have Tmproved the Bill
by increasing the number 6f shareholders and increasing the amount
yff i}r(:t_.eresi ?fld by them and also l:iy ‘requiring 'at'lﬂidavit' ;ti: b: ;z\;:rﬁ
if they intend ‘to’ apply’ he Supk ghdent, and that this id ‘better
thih ?trl_l_e ﬁﬁeﬁtgiﬂ.g? {héq'ébﬁeﬂ‘g:‘e qﬁneerﬁ;nitﬁ “Cotinéil.© The #voidaries
ol the' sanction 'of thé ' Gowérhey General’ will 'lead” to intrigue by a
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small number of shareholders who are in league with the Snpenntend-
ent and I am quite sure that within a year or two this House shall hear
of scandals, similar to those which were ventilated in the provincial
council of Assam by Mr. Bardaloi, a late Member of this House. He
said that the Superintendent of Excise in Assam was a richer
man than the Governor. He draws by way of salary and emoluments,
legal and illegal, much moré than Rs. 5,000 a month,

The Honourable 8ir Nripendra 8ircar: I think the Honourable
Member must withdraw that' expression.

Mr. Brojendra Narayan Chaudhury : This fact was mentioned in
the Council and Government could not contradict it. >

The Honourable 8ir Nripendra 8ircar: On a point of order. Is
the Honourable Member entitled to attack a particular officer and
say that he accepts illegal gratification ?

. Mr, Deputy President (Mr. Akhil Chandra Datta) : In the first
place, he has not named the particular officer, and, in the second place,
be is not making a statemment of his own. He is simply reproducing
some statement made by a certain member in a Provincial Legislature.

Mr. Brojendra Narayan Chaudhury : I am sim gly quoting, though
not verbatim, from the Council reports which are public documents.

The Honourable 8ir Nripendra B8ircar : What is that post ! Cam
I apply for it !

Mr. Brojendra Narayan Chaudhury : It is the post of the Super-
tendent of Excise. It is a very good post, and I will advise you te
apply for it, if within age. -

Now, Sir, I came to the licensing of agents. Before the Honourable
Mr. Sen spoke yesterday, I did not know at all the reasons for licensing.
But Mr. Sen yesterday tried to convince us that licensing is necessary.
He spoke not only of the nefarious practice but the nefarious trade of
the agents. I take strong exception to that.

Mr. 8. C. 8en : I think my Honourable friend misunderstood me.
I never said nefarious trade. I said the nefarious practices for which
he might be convicted.

Mr. Brojendra Narayan Chaudhury : Thank you very much. Pro-
bably it might be a slip of Mr. Sen or we might have heard him incor-
rectly. 1 would like to know if Mr. Sen or the Government have any
reliable information which would show that the agents were doing the
nefarious work on a very large scale. Can Government produce any
such information { 1f not, then they have not made out any case for
licensing the agents. Then, Sir, why should they license the agents !
We were told by the Honourable the Law Member, in his opening
speech on this Bill, that in a matter of contract between the insurer and
the agent, why should the law interfere ¥ Why  should this House
interefere ¥ Ile was speaking then on the.subject of the elaim put for-
ward in this House on behalf of agents, that when a company dismissesa
them or when they leave the company, - they should get their renewal
premiums. In that connection, he put. fomard argument. I put
forward his .own argument now by saying why .should we .interfere
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with the employer and the employed since you have not interfered in
other cases and this is not the policy of the Government. Of course,
my friend, Mr, Ranga, would interfere some day on behalf of the
peasants and labour, but that day is not yet. The Honourable the
Law Member refuses to interfere in ome case but he interferes in
another case. That is my complaint. Clause 110 of the Bill gives the
Government power to prescribe the rules according to which agents’
licenses will be issued. I make an appeal to Honourable Members of
this House who love individual freedom, particularly to the Members
of my own Party, whether they are going to subject an innumerable
number of agents, small men and starving graduates, to be the
jo-hukams of the Superintendent of Insurance. Will this eclause and
the rules that will be made under it further the cause of Indian free-
dom ! I put this matter to all Members of this House who want to see
not only individual freedom, but national freedom to consider it
seriously.

Then, Sir, the Select Committee has further improved this point'
in the Bill. 1 mean improved it the other way. It is a minus improve-
ment. I find that in most clauses the Select Committee has improved
the Bill in a negative way. What do they say ! They say that the
licences will have to be renewed every year and a licence fee of Rs. 3
will be paid every year. I think it is to help our friend, the Honourable
the Finance Member, with a little money gso that he may defray the ex-
penses which may be necessary in enlarging - the staff of the Superin-
tendent of Insuranee as suggested by Mr. 8en in his report.

This piece of legislation was held up for many years in order to get
the benefit of the report of the Clauson Committee. But we find that
the recommendationg of the Clauson Committee have been disregarded
in this Bill. The Clauson Committee was not in favour of driving out
small companies having sound business. I would draw the attention of
the Honourable Members to a portion of the Clauson Committee’s re-
port. They say :

‘‘ We have to be as sure as humanly speaking we can be that we are not for
injuring sound companies which are working with small capital.’’

I hope it will be conceded that a small capital in England is not
the same small amount as it is in this country. Then, I would refer the
House to the Council report of 1912 which is in favour of Clauson Com-
mittee’s report :

¢ A well-known and a perfectly sound society, whose funds were deposited with
the official trustecs, came to us and showed me that their total funds at the present
moment only amounted to three-quarters of a lakh...... I can assure the Council that
Guvernment have considered the matter most anxiously and carefully with the sole
end in view of arriving at an amount which, while affording reasonable security against
the growth of mushroom companies, will not be unduly burdensome on emall but
legitimate business.’’ (Vide pages 510, 511 of Minutes of 1912 Council.)

I stand here for the same principle although I would prefer that
there should be no deposit at all. Yesterday we were told by Mr. Sen
ihat a great Indian, who was a Member of the old Imperial Legislative
Council whose name is, I believe, Mr. Mudholkar, preferred Government
Recurities. Sir, our political ideas have changed. Our old leaders were
31 aristocrats. They were all loyalists more or less. - It is true that in

days if. you subscribed or purchased Government securities youn
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were considered a loyal man. I can speak from my own experi:nce.
During the war, when the five per cent. loan was floated, the Deputy
Commissioner of the district called a Conference and asked the loyal
people to subscribe to the Government loan. One o_f my friends came to
see me and I told him that flve per cent. interest i1s very good. Go in
for it but pray do not subscribe towards it before the Deputy Cominis:
sioner. You can subseribe to it afterwards. Even then you will gct
your five per cent. all right and yet not placate the officials. I would
again plead before the House to consider whether there should be any
deposit at all or whether there should be any mterferen.qe with invest-
nients. 1 find that many Honourable Members of this House have fallen
into the rut. They argue that because in the Act of 1912 there is the
depusit clause, therefore, it must remain now also. Not only that, they
also suy that because 25 years have elapsed, there has been a great deve-
lopment all round and, therefore, they want the initial deposit of
Rs. 25,000 to be enhanced to Rs. 50,000. But I would ask the Honour-
able Members of this House with all the emphasis that I can command to
mark the distinetion between the Aet of 1912, whieh was based on a
different basis, and the present onme. The structure of the Act of 1912
was this. Government did not take under that Act any power of
snpervision. I have already submitted that the Government of that
time and the old Legislative Council thought that if they put in some
provigion for initial deposit at the start of a company, it would be
gome cori of security for the policyholders when the companies came
to grief. As a matter of fact, Mr. Sen himself said, after a careful
survey, that an initial deposit ‘of two lakhs was no safeguard and it
was only a small fraction of the entire liability of the shareholders.
This is in Mr. Sen’s report. If 1 am wrong I hope my Honourable
friend, Mr. B8en, will correct me. But now the Government have
decided and 1 believe, the House is inclined to give Government the
power of supervision as full as is required. What then is the necessily
of keeping the two lakhs deposit which serves no useful purpose what-
soever and the effect of which will be, as T have shown, that no new
insurance companies could be started outside the big cities. What
I submit is, no deposit, no control on investments, but simply eclose
supervision if you like. That should be the criterion. If the initial
deposit is to be retained, I would plead in favour of an initial deposit of
Rs. 25,000 as Mr. Sen himself recommended and the balance to be paid out
of the premium income. 1 am afraid of mentioning it here, because there
is 80 much controversy about England and Canada here that, that is the
Canadian system. The argument put forward by Mr. Sen that an initial
deposit of Rs. 25,000 is not sufficient does not hold good because his case
is like this : that because during the War the value of Government securi-
ties deteriorated, therefore, undesirable people were able somehow or other
to collect Rs. 13.000-and purchase Government securities worth Rs. 25,000
face value and start business. But if the deposit is at all to be kept now
under this Bill, we have made it cash and not face value. (‘ash and
securities worth at the market rate Rs. 25,000 is sufficient seeurity accord-
ing to the arg'urneht of Mr. Sen.  If another war comes in and the values
of the securities deteriorate, still the new courpamas will have to E:

or Governtment sécurities whith ‘afe worth ﬁ 000 st the .thisy L-a{ﬁ
I would like¢ to ittpiress ttpon Hondurablé smbérs the differencé ‘in thd
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structure of the two Acts. You cannot have it both ways. You cannot
have supervision and control by cash security deposit and control of invesi-
wents at one and the same time. With these words, I resume my seat, to
allow other Honourable Members time to speak.

~ Maulvi Abdur Rasheed Ohaudhury (Assam : Muhammadan) : Sir,
1 also come from the same Province as my Honourable friend, Mr. Brojendra
Narayan Chaudhury. 1 shall, throughout my speech, dwell on the subject
of deposit and other things contained in the Bill. Let me, first of all, begin
with the usual thanks to the framer of the Bill who must have devoted lots
of time and energy in.framing the Bill, and so he deserves some thanks.
I also thank the Honourable Members of the Select Committee for the hard
work they had to undergo in reading and mastering the clauses of this
voluminous Bill. They must have thoroughly mastered the subject, other-
wise, they would not have been able to make additions and alterations to
the original Bill. Sir, the Government of India are guilty of so many
vmissions and commissions in the past that whenever they come forward
with any proposal, with any measure, the well-wishers of the country view
this with suspicion. Our experience has made us sceptical. The mighty
Government have to be dreaded all the more when it is found that they are
coming with a homicidal mania as described by the Honourable the Leader
of the House. They have in the past given expression to this homicidal
wania on so many different oeccasions that their record both for direct and
indirect homicidal mania is full.

The Honourable Sir Nripendra Bircar : What is indirect homicide !

Maulvi Abdur Rasheed Chaudhury : Let me take up indirect homi-
vide first. The Government began by killing our martial spirit by dis-
arming us when they came to this country. Then they took up the task
of killing our industry, they killed the prosperity of the country, they
killed our initiative in business, and what not, '

The Honourable 8ir Nripendra Bircar : Homicide relates to human
being, man.

Maulvi Abdur Rasheed Chandhury : T say, Sir, that I look at the
measure with suspicion. When, after the Great War, our young graduates,
our young intellects, were inclined to start business and started companies
after companies, Government did not raise their little finger to give them
a little expert advice even, not to speak of helping them with subsidy or
anything else. The result was that all our young ventures died. After
the lapse of so many vears people have got some initiative and expert
knowledge of business and they are showing a sign of it by starting
msurance business in recent years. Now, Government have come forward
with this Bill and the suspicion at once arises that they are determined not
to allow the spread of new insurance business in this country. T will give
reasons for that suspicion. With regard to the Bill, T find that as many
as 12 Members of this House were taken in the Select Committee. None
of these Members were from any province where there is no insurance
company. The result is that none of these Members spoke about future
insurance companies. So, Sir, as to the Select Committee’s recommenda-
tions I am in the same -confusion as my Honourable friend, Mr. Brojendra
‘Naraven Chiudhory: :The.reorifusibn 5 all théel move great.ds I:find ithat
silthough iall- the Members of the -Seleét. Coinniittee -have ‘given minubes-of
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dissent, still they say that the Bill has not been altered in such a way as
to require to be circulated for eliciting public opinion. 1 find, Sir, that
the different groups in the Select Committee have taken the measure in such
a way that, when the Bill will be taken up clause by clause, I am afraid
different amendments on different lines will be passed and ultimately the
provisions of the Bill will be so altered that it will not be a Bill at all.

Now, 8ir, coming to the Bill proper, I will also take the question of
deposit first. My Honourable friend, Mr. Chaudhury, asked the Leader
of the House to explain on what basis this question 'of deposit was fixed.
I am now speaking of life insurance companies only. The deposit fixed
for life insurance companies is Rs. 2 lakhs. I am at my wit’s end to
understand how the framers of the Bill could come to this fighre. They
might have compared the economic condition of the people of India with
that of the other countries, but even on this consideration I find that the
amount could not be fixed at two lakhs. The per capita income of the
people of India, so far as I have read, is only Rs. 55 whereas in Great
Britain it is Rs. 1,091. Sir, in Great Britain, the amount of deposit is
£20,000, or two lakhs of rupees. If the economic condition of India is
eompared with that of Great Britain, the deposit would come to less than
Ra. 50,000. Sir, if you do not like to compare Great Britain or the United
Kingdom with India, let us take Canada which also is a component part
of the Commonwealth. There the deposit is 50,000 dollars or something
like Rs. 1 lakh and 50 thousand. - The per capite income of Canada is over
Rs. 1,200, and the per capita income of India is Rs. 55. I ask the Leader
of the House, with what face did he fix two lakhs of rupees as deposit for
Indian concerns when a country like Canada can manage its insurance
business witk a deposit of one lakh and 50 thousand rupees * Then, Sir.
there are countries like France, Germany and others, as mentioned by my
Honourable friend, Bhai Parma Nand, the other .day, where insurance
eompanies have not to make any deposit at all in their initial stages. 1T
do not understand what led the Government of Tndia to fix this sum of
two lakhs as the initial deposit for concerns. I told you, Sir, in the
beginning that I had a great suspicion about the motive of the Government
in bringing up this Bill, and my suspicion is corroborated by this. Their
intention must be that in India insurance companies should not thrive,
otherwise they woéuld not have fixed this sum of two lakhs as deposit in the
initial stage. Let us come to concrete examples. Take, for instance, our
province of Assam. Till now, there is not a single insurance company in
Assam, and the condition of Assam is in no way better than any other part
of Tndia. Tf an insurance company is to be started, the originators will
have to arrange first for two lakhs of rupees and then another Rs. 50,000
for working capital. Thus, as the Leader of the House said, he has a
homicidal mania both for Managing Agents, and for sickly children. and
T would also add, for children who are not yet born. This will strike at
the very root of the prosperity of the provinces where there is no insurance
company yet. I am sure, Sir, if any Member from Assam had been
appointed on the Select Committee, he would have asked them to follow.
not the English or Canadian system, but the German or French system :
and he would have told them ‘“ For God’s sake, don't follow the English
or the Canadian system ; For God’s sake, fix no figure for initial deposit.'’
Let there bs no deposit in the initial stage, because, in that case, the people
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of Assam could one day dream of floating an insurance company by
arranging. for a working capital of Ra. 50,000.

Then, Sir, coming to clause 3, I find there is provmon for registration
of licenses ; but I do not find any provision for renewal
of licenses. Probably it is & mistake on the part of the
framers of the Bill, perhaps it did not strike the Members of the Select
Committee. If the license was made renewable, that would have given the
Government more money for the appointment of more Superintendents ;
instead of one, they could have employed 4, 5, 6 or more Superintendents.
1 think that by some oversight the license is not made renewable. On the
whole, Sir, it is a relief that existing companies will have to pay once for
la.ll and will not have to pay again for the remewal of registration and
icense.

4P, M

Now, Sir, 1 find that so far as this Bill is concerned, nobody has got
any objection to the original idea of the measure. I find that my friends,
the representatives of foreign companies, have given their tacit consent
to registration of companies and also in respect of investment to the extent
of 334 per cent. of their assets. It is indeed a happy sign that they waive
their rights under the commercial discrimination clause of the Government
of India Act to special treatment. Once they have consented to waive
their rlghtb to commercial diserimination,—and I could not find a single
word in the speech of the Honourable 8ir Leslie Hudson to suggest that
they would take shelter under the commercial discrimination clause,—it is
for versatile and eminent lawyers of this House to say whether it is not
ultry vires to take shelter under that clause again after having waived their
rights under that clause of the Government of India Act, so far as tie
question of investment is concerned. There may be a little difference
between the representatives of foreign capitalists and Indian capitalists,
but they will be very minor differences, i.e., whether the investment should
be 25 per cent. or 33} per cent. of the assets. These are immaterial ; all
these points can be settled by mutual talk and discussions. So far as the
inyestment is concerned, I must say at the very outset that the interests of
the policyholders must be safeguarded. As things stand at present, their
interests are not safeguarded. Let me take an example. Suppose, as
Lord Chelmsford once said, the fate of India was hanging in the battle-
flelds of Flanders in France, if unfortunately there was a war and if a
French Insurance (‘ompany was the insurer, what would have been the
fate of the investments made there and also of the policyholders ¥ There-
fore, I say that, whatever may be the origin of the insurance companies,
Indians or foreigners, they should invest a part of their assets sufficient to
cover their risk and liabilities, in this country. If I say they should not
invest anything in this country, T should be a hypocrite. I have got the
interest of my country at heart, and, therefore, I should like that the
interests of this country should be sufficiently safeguarded, whether the
insurers are Indians or non-Indians.

Then, Sir;, speaking about the Managing Agents, I cannot understand
why there is so much homicidal mania on the part of the Leader of the
House so far as the Managing Agents are concerned. The remuneration
of the Managing Agents has heen very much curtailed by the Select Com-
mittee. Theéy cannot do wmuch harm to the company ‘in future. Their
power of mischief has been lessened very much. ‘I don’t understand,
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therefore, why the Leader of the House has not got his homieidal mania
towards the Managing Directors who are getting as much as, if not more
than, the Managing Agents. .. ..

Mr, 8. 0. 8en : He might imbibe that.

Mr. Abdur Ragheed Chaudhury : I might mention here that the
Managing Director is always a man with a substantial share capital in the
concern, just like the Managing Agents. If the homicidal mania is applied
tll)) Managing Agents, it ought, in equity, to be applied also to the Managing

irectors.

Coming now to the Superintendent of Insurance, much has been said
about his powers. I have not got much to add to what has been already
said by previous speakers, but my only request is, let not the Superintendent
be a fat salaried man. Let him not be a member of Mr. Lloyd George's
steel frame ; let him not be a member of the privileged class. I have got
my objection to this class of officers. They are paid so high, they take so
many meals a day and take so much exercise to digest their meals, that
there is very little time left to them for actual work. For this class of
people their morning begins at 10 o’clock. They have their chota hazri,
then they must go to the Club and have tennis at 2, and the only time left
for them to work is between 10 and 2, that is, four hours. During this
period, they have to go through their ddk and put their initials on them
which is imperative. Then, they would see visitors,—their sycophants,
their eulogisers for title, for distinction, etc. There is very little difference
between this privileged class and the kept class ; both are worthless. I
would request the House to give this appointment to a man who will be
able to work and who will not be inclined to take eight meals a day and
thereby have no time to do any work.

So far as the licensing of agents is concerned, there may be a difference
of opinion, but whatever the difference may be, we must give scope for
work to our youngsters. They may make mistakes in the beginning, they
may not be up to the mark in the early stages, but when they get along
with their agency, they will be able to do some work. QOur people are
intelligent, they have resources. Give them opportunity to work, and they
will prove themselves worthy of the situation. Don’t circumscribe their
resources, don’t circumscribe their initiative by putting all sorts of pro-
hibitions. Let them be free, and they will be able to make themselves
useful. The question of unemployment is very acute, and if you put any
restriction like this, it will simply increase unemployment.

Finally, T would appeal to the House to consider the question of
deposit from the point of view of new concerns. I suggest that there
should not be any deposit in the initial stage, but put other restrictions if
you like. Ask them to deposit 30, or 40, or 50 or even 60 per cent. of
their premium income every year with the Government. In that way, yon ~
can encourage these concerns, but don’t throttle them at the very outset
by demanding this high deposit. With these words, I resume my seat.

Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : The House has listened to many conventional and
constitutional speeches. I ask the indulgence of the House for making
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an’ unconstitutional and unconventional speech, because 1 am a repre-

sentative of the villagers. I do not know the conventions of this House.

I am a néw man to this House. I would rather like to talk in Hindu-

stani ; it is my mother tongue. 1 have no knowledge of English, my

:Inowledge of English is defective, and 1 ask the indulgence of the
ouse.

This Bill is'the outcome of the great union, the confederacy, or the
combination, I shall not say conspiracy, of the two Bengali stalwarts, the
mighty Sircar and the tame Sen. (Laughter.) This is their second legi-
timate child, it is said. The first is the Companies Act, and the second i¢
this Insurance Act. My Honourable friend says, ‘‘ It is my healthy
child. I have brought up this child. Bless it and blow trumpets, ete.”
His child, he says, is a legitimate child, but it has Canadian blood, it hat
Irish blood, it has American blood, it has U. K. blood, and very little of
Indian and Bengali blood. (Laughter.) He is proud of his child. Or
the occasion of the birth of a child, rasagollas and sandesh are distributed
everywhere. A villager likes sweets, and I thought that we would be
treated to rasagollas and sandesh, but it is a hotchpoteh, or as the Bengalis
call it ‘‘ sapar supar’’, (Laughter),—might be of English, Irish and
American cakes. I have read some parts of the Bill. T do not know law,
and very little of insurance lJaw. The Leader of the House said that there
were only seven persons in this House who knew insurance law. Of course,
I am ignorant of this insurance law. We have a division of labour on this
side of the House. Some Honourable Members have related figures. I
will only touch on facts. The first taste of the Bill was made by another
Bengali gentleman who pronounced that it is not good. Now, this Bill
was born on the Janmashtams day. If it is Krishna Kannaiya, we will all
bless it, because He is the lord of mercy, but, Sir, I have my suspicions.
I cannot bless this Bill, although the House may bless it. Being a villager
and suspicious, being a representative of the underdog which has been
suppressed, oppressed and depressed, I cannot bless it, because the village
school master, the village ‘‘ patel >’ and other small men are insured with
the young companies. It is the big Bombay business men that control the
bigger businesses. It is the smaller people who are insured with the young
life companies, and they will be crushed by this Bill. There are 16 of
them in the United Provinces, and they are all young, and, out of that, I am
told, ten will go (fut) to dogs. They will disappear. In view of this,
how can I bless this Bill ¥ We cannot degrade ourselves to this level. My
point is that unless India is free, and that reactionary body, the Goverr-
ment of India, is removed, we cannot express our own will in this matter.
The Manchester Guardian, in an outspoken article on the Central Assembly,
says :

‘“ Tt has now clearly outlived its time. The extension of responsibility to the
l:rovinees makes its position anomalous. Indians in it feel like school children, shut up
n o first class waiting room, while the more favoured friends go off in excursion
trains. Unfortunately, the prospects for the new Federal Assembly look no brighter
than for the dying Assembly, a solid lump of princes’ mominees and restriction on

debate having made it unpopular in anticipation. Meanwhile, the Central Assembly
will play out its time, airing its grievances by frequent adjournment motions.’’

And these adjournment motions are disallowed every day by that
mysterious person, the Governor General. 8o, that is our position. We
cannot make a purely Indian Bill. We are not enamoured of this Bill.
and even if this Bill is wrecked on the rocks of section 8A, either by
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the Honourable Member, the mighty Sirear .or the oheta Sircar, we will
not be sorry. The time is eoming when we will have our own Bill, in which
‘both oar head and heart and also our soul will be there. We will proteet
our nationals as other nationals protect their own. 1In six, and probably
in seven provinces, we ‘will have our own popular Bills. We have been
flooded with a lot of literature on this Bill, which it is impossible to read.

[At ‘this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

I will not touch on other points, but I will deal with only two. This
Bill, in my opinion, will sound the death knell of the smaller companies.
It will be their Ram Nam Sat. I ask you to have mercy om the smaller
companies. Allow them time. Give them ten years. You have given
them seven years. What is the sanctity about seven years ¥ “Give them
three more years and let them get three more injections and see if they
can survive. My friend, the Honourable the Leader of the House, says
that only his healthy child should live. If a man suffers from leprosy,
will you kill him ¢ You cannot pass legislation to kill people with whom
you disagree. I want young India to prosper. I want India to comc
into its own. T want young India to be free, to be self-governing in its
own country, not to be sent to Andamans, not to be made detenus, but to
be Governors and Lieutenants in their own home country. 1 ‘want to say
that if you pass this legislation, the smaller companies will be killed. I
ask every Indian to vote for the smaller companies. Otherwise, we would
be doing great disservice to our country. My suggestion is that you should
give three more injections to these young companies. Suppose they are
suffering from tuberculosis, they may be cured. We are not Gods here
and cannot pass legislation for ever, and we can only do what human
beings can do,

Then, a word about the foreign companies. Our forefathers made the
mistake of their life by allowing the East India Company to trade here.
As a result, we were all enslaved. The U. K. Companies are protected
by the Government of India Act, which says in section 111 :

‘‘ Subject to the provisions of this chapter, a British subject domiciled in the
United Kingdom shall be exempt from the operation of so much of any Federal or
Provincial law as—

(@) imposes any restriction on the right of entry into British India ; or

(b) imposes by reference to place of birth, race, descent, language, religion,
domicile, residence or duration of residemce, any disability, liability,
restriction or condition in regard to travel, residence, the acquisition,
holding or disposal of property, the holding of public office or the carry-
ing on of any occupation, trade, business or profession.’’

There are further things said in the Act which I will not read. Look.
how many safeguards have been embodied here ¥ The people who ave
guarded by about 7,000 military officers, 60,000 British soldiers, two lakhs
of Indian soldiers, and what to say of the Civil and Military—they require
protection ! Then, where are we ¥ Even the policeman does not protect
us, does not saleam us. He does not listen to us. Strong as they are I
do not know why Europeans are demanding protection, with their free-
dom, their liberty, wealth and love of country ¥ It is we who should
demand protection for our country, for we are weak. The sickly child
can only live if the foreign matter in it is extracted. With the foreign
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matter in it, it cannot be called healthy. 1 have got here many’ opiniuns,
but I shall net take up the time of the House by quoting them. All the
Indian companies have asked that foreign companies should not be allowed
for another 20 years to do insurance work here. Ag reg?.rds the U. K.
companies, we cannot touch them. We have got to live with them and I
will tell them in all humility that, as they have come here, let them live
in peace and amity and goodwill with us and share our joys and SOrrows.
Don’t try to show your arrogance to us. We want to live in peace
together. But why should we allow other companies, which have their
places of origin in Germany, America and other countries, to come to our
country when they do not allow us to go to their countries ? This is not
logie, and yet we find it in the Bill. We know how these Biils are xyorked.
1f the Superintendent is sane, he will work all right. But if he is insane,
what will happen ? (Luughter.) I tremble with fear.

Sir, I have one or two points more, and then I will resume my seat.
I want to say something about the State control. I am not a Socialia, .
although I am anxious to live in that Heaven where we have not to pay
taxes, where our education is free, where eating is free and where dress is
free. I would like to be in that Heaven, but I cannot see that Heaven.
I will patronise State control only when there is a popular Government
like that of the IHonourable Pandit Govind Ballabh Pant or ‘when there is
4 benevolent dutocrat like Mustafa Kamal Pasha, because I know he will
do me no harm. But to these Sircars I cannot entrust my goodwill or my
conscience unless they wean themselves from that great unlimited Cor-
poration, called the ‘‘ India Looting Company ’, of which they are the
shareholders. The policy of the Congress has been that we stand for the
underdog, that we stand for the cottage industries. Not only will I advise
bonuses to the shareholders, but also to the small employees, such us
chaprasis. Teople who are nt the top are already drawing fat salaries.
They draw Rs. 10,000, Rs. 3,000, and so on. But the underdog gets oniy
Rs. 14. The clerk gets only Rs. 20 and has misery in his home. We stand
for all these underdogs, and I think we must give them bonuses also. The
Congress has an open mind. Any good amendment that comes from any
side of the House, we will support. But if an amendment is bad, we will
not support it. That is our position. With these few words, I bring my
remarks to a close.

8ardar Sant Bingh : Sir, before I start discussing the provisions of
the Bill, as it has emerged from the Select Committee, I have one com.
plaint to make, and that is that our friends who were members of the
Select Committee have not given us in their notes of dissent the benefit
of the reasons why they have added those notes of dissent to the Rill.
I think the constitutional practice so far has been that those members
who added their notes of dissent gave some reasons why they were dix-
senting from the majority report. But what I find from the minutes of
dissent is that the Honourable Members who have signed them simply
say that they reserve their right of moving amendments. I would like
to read a few sentences, so that T may be able to make my meaning clear.

The note of dissent given by the members from the European Group
says :

with‘ ‘wme]:'ew:re‘ .:; 3::“;)" of 1;vrov-itaion:|1 in the Bifll as amended in Belect Committee
v n agreement and we therefore reserve the right to move such
Amendments in the Legislative Assembly as we may consider neconar‘;.” m
L244LAD ]
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Then, further on, they particularise and give the clauses. My com-
plaint is that it will be much better if the members of the Select Com-
mittee were to take the House in their confidence and enlighten us on
(vitjlilrat points or on what different interpretations of the clauses they

iffer.

Proceeding further, the most important part of the Bill is where an
effort has beep made by the Select Committee to introduce the definition
of an Indian insurer. In introducing this new definition in a new clause,
we thought that the Select Committee has succeeded in solving India’s
difficulties. The main problems which confront India at all times are
to protect the industries of India from foreign competition. The Honour-
able the Law Member, when speaking on the motion for consideration,
told us that even the definition as it stands does not extend that protec-
tion which the House naturally desires. He told us that the provisions
of sections 113 and 114 of the Government of India Act, 1935, stand in the
way and _that cven in spite of this definition, the United Kingdom com-
panies will be protected. In order to make myself clear, I will read a
portion of section 113 of the Government of India Act. It says :

‘¢ Bubjeet to the following provisions of this chapter, a compuny incorporated,
whether before or after the passing of this Act, by or under the laws of the United
Kingdom, and the members of the governing body of any such company and the
holders of its shares, stock, debentures, debenture stock or bonds and its officers, agents,
and servants, shnll he deemed to comply with so much of any Federal or Provincial
Jaw as imposes in regard to companies earrying on or proposing to carry on business

in ,British India requirements or conditions relating to or connected with and so
on.”’

This section means to say and is intended to say that, even if cer-
tain conditions are laid down for the protection of our own industries,
those conditions will be deemed to have beefi complied with by the com-
panies that are already existing or that may hereafter eome into exist-
ence provided they are incorporated in the United Kingdom. Now, this
provision should be read with the definition of an Indian insurer which
is given in clause 2, sub-clause (8A) which runs thus :

‘¢ Indian insurer means an insurer three-fourths of whose paid-up capital is held

in their own right by British Indian subjects domiciled in India, and three-fourths of
the members of whose governing body are British Tndian subjects.”

If these two definitions are read together, the conclusion is rather
obvious that the United Kingdom companies will be deemed to have
complied with these conditions and therefore within the definition of an
Indian insurer they will be deemed to fall. Therefore, so far as the ques.
tion-of competition or protection against the United Kingdom companies
is concerned, this definition does not take us much further. I may sub-
mit with the permission of the House that a sovereign legislature with
freedom to enact any laws is in a much freer position to solve the
different problems which face them in their own country, but a subordi-
nate legislature like ours on whose head the sword of Damocles constantly
hangs, the problems become rather difficult of solution. Here we are
face to face with a provision which is not to our liking and yet in spite
of our wishes to the contrary, we are bound to keep in mind when enact-
ing a law for the protection of our own industry. The difficulty is very
obvious and it will be for this House by suitasble amendment of the
definition to find out some way by which in spite of the provisions of
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i 3 of the Govdpment of India Act, the House extends the pro-
ﬁggﬁ lti Indian indudyy of insurance as it _na.turally desires and 1
think as is desired on all\des. Therefore the ditficult position in which
we find ourselves will ha be solved somehow or other. I want to
place one suggestion beforeye House for their cons;deratlon which to
my mind, so far as I look at i%gst now, at present advised as I am, seems
to solve this difficulty and th¥is that instead of putting the definition
of * Indian insurer ’ 88 Weénave done herein, we should put it for the
purpose of re-insurance,‘provision as it is .embodled in clause 3 (a) .ot
the Bill that rgp<serdhce will be done with a number of companies
antemedivi1é schedule to be provided hereafter and with nobody else.
In that schedule, we will mention only those companies ‘whose origin is in
India, whose capital is Indian and whose Board of management is
Indian entirely. That will mean we cannot put all the Indian companies
in that schedule with the result that there will be no discrimination
particularly against United Kingdom, but the diserimination will be
ugainst some indian companies as well as against all United Kingdom
companies,

Mr, F. E. James (Madras : European) : Very clever.

8ardar Sant Bingh : You were very clever in the Parliament when
on this small section—one section—your representative there took one
whole day of Parliament and was not satisfied till clause 2 was added
to it. If you are very clever in your home, I think we ought to be
cieverer enough in our home to extend protection where it is needed.

Mr, F. E. James : That is what 1 am saying.

Sardar Sant 8ingh : 1 accept the compliment. So far as this is con-
cerned, this is one of the methods how this provision could be got over.
At the sume time, I would like to give the Superintendent of Insurance
the power to change that schedule from time to time in accordance with
the Rules made by the Central Government in this behalf. Those Rules
are to be placed on the table of the Central Legislature so that there
may not be any entry by the back door and the Central Legislature
should keep a watch over the list lest any foreign company should he
included in that list.

The Honourable Bir Nripendra Sircar : You think it is a clever
Jevice !

8ardar Sant 8ingh : I am putting this forward as a deviee. I do
not know whether you will regard this as clever or not, but my Honour-
able friend, Mr. James, regards it as clever,

Mr. 8. Satyamurti (Madras City : Non-Muhammadan Urban) : No,
Mr. James is making fun of you !

Bardar Sant 8ingh : The second way of doing it is this and that will
fulfil the objeet which was put forward by some of the Honourable Mem-
bers on this side that insurance should be nationalised and that is that a
branch of the Postal Insurance should be started and all re-insurance
should be done with postal authorities and with nobody else. That will
be another way of getting over the difficulty. T think, Sir, that after
tusession in this House on this question if my advice as it is called by
the Honourable the Leader of the House is not clever enough, then with
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~{¥ardar Sant Singh.]
hiy brain and with his intellect, we will find
which we can accomplish our purpose. Our
tusurance as a national industry, no less and

. The Honourable 8ir Nripendra Sircar :
James. was agreeing with you.

Sardar 8ant Singh : My next point is about the limitation of 'c_iﬁg
s ) . ¢ the House because inl
toissions. I need not take much of the time of ™ oches thirt
ot has been brought in by so many speakers"lif"%w:ﬁ?' TLhgs
the necessity for the limitation of commission is most desirgvtiz- z. wma
‘been said that by limiting the commissions, we may hamper ‘the growth
of the young companies, or those that are still to come into existence.
For that 1 will propose that there should be a graded list of .commis:
sions for the older and for the new companies. For the older companies
of more than 30 or 40 years standing, the rate of commission—maxinuui
‘sommission—should be fixed at about 30 per cent., for companies of over
10 years standing the rate of commission should be fixed at 40 per cent.
and for companies of less than 10 years standing, the rate of commission
may be, say, about 50 per cent. or 60 per cent. By this way we will be
able'to encourage the growth of new companics. At the same time, 1
am not unconscious of the fact that some companies by the lapse of
years remain new as the Honourable the Leader of the House put it in
his gpeech. No doubt this is the case with many, but the Legislature can-
101 protect those people who are not able to stand on their own legs
even by efflux of time. If they cannot go on, then they either must cease
to exist or if they exist at all, they should exist in line with those who
aré more competent. The struggle for existence should be as keen for
them as for others, '

The third point for which I wish to get the permission of the House
to-deal with is the work of agents and field workers. The Homnourable
the Leader of the House at the close of his speech had to say something
about Agents’ commissions, Sardar Mangal Singh too in  his speech
referred to the need for protection of this class of workers in this field.
No doubt, our friend, Mr. Sen, will come forward with the plea of free-
dom and solemnity of contract, and he will say that these field workers
and agents must thank themselves if, at the time of cntering into the
contract of agency with the eompanies, they did not proteet their rights.
Bui with the greatest respect I agree to differ with him. My redsons
are very obvious. The. Legislature in the past has come to the help of
those who have not been able to defend their rights against unconscion-
able bargains, as they are called in legal language. And if those un-
conscionable bargains are against the agents I think the Legislature is
perfectly within its rights in laying down a certain law. If it were
not so, there is no reason why the managing agency system is being
restricted, and why so many other restrictions are placed upon the
freedom of contract as they are placed in this very Bill. - It is because
the public interest requires that such protection should be extended to
those who are not in a position to defend themselves. In order to
carry this House with me I think I must give some illustrative. cases
so that the difficulty of the agents may be appreciated in its true pers-
pective.”  Agents, just like the managing agents and just like. the

cleverer device by
'pose is to make Indian
more. That is our amx:

got suspicious, because Mr.
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igger guns. of Bombay and the smaller guns of other provinees; are
lb;?rg.' gThs?y have tri:ll to influence the Members of this House by
putting forward their point of view. ) Similarly the ﬁeld “forke:{s and
the agents are here to tell us their grievances against the high-handed-
ness' of some of the companies. From my own district of Lyallpur, a
few gentlemen have come and complained against the high-handedness
of Punjab companies in the matter of agency, n:ncl hqw.’when they are
in receipt of hard-earncd commissions by supplylpg pohclgs_worth lakhs
of rupees to the company, they often forfeit their commissions, because
they eould not pull on with that company on account of the restricted
terms offered when they found fhat the renewal commissions are getting
higher. With regard to one case which relates to an established foreign
company, I am going to read the opinion of some of the very big men
about that case so that the House may be in a position to understand
what slavery is expected from these agents. 1 think I am right in say-
ing.that as soon as the word ‘‘ slave ’’ comes in everybody begina t
feel whether slavery exists or not. But in the case of these field workers
the worst form of slavery exists. From this letter which I have here,
I will read first the terms of agreement so that we may be able to appre-
ciate what sort of slavery there is in insurance business. Here is &
young man who at the early age of 21 was employed in the Finance
Department of the Government of India through competition. At that
age he W persuaded to join an insurance company as an agent, and
this is tM#'history of how the company treated him.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : What is
the name of the company ?

Sardar 8ant Singh : The Honourable Member should wait ; the
name will probably come out in spite of myself.

This is from the terms of agency :

‘“In regard to revision of your terms, 1 have the pleasure to confirm that the
Manager has agreed to allow you the following terms of remuneration, and further
wu undertake to renew these terms for the foll three years ; provided always
you continue to introduce at least 64 lakhs of satisfactory business during each
financial year and subject of course '’ (this is the most tnteresting thing) *¢ to the
proviso contained in the penultimate paragraph of this letter.’’

And what is that blessed penultimate paragraph ! It runs thus :
‘¢ Alao these arrangements are held entirely during the pleasure of the. Direstors.’’

 This fellow had given one crore of business to this company and
his renewal commissions were amounting to a big sum every year. When
he thought that this company was treating him very badly, he went to
a'learned lawyer of Caleutta and asked him whether he could take steps
against this company for having defrauded him. And this is the
opinion of that lawyer : ]

‘‘ There are obvious mambiguities in this letter an
law by reason of_thair inconsistency or repugnancy. dnt:::mhofmdo:‘r;i?gnf:;comin
definite initial period of the payment, and yet there is an undertaking on the ur{
of the company to renew the payment for the following three years. In other “}:d.
ihe imtention id olear that the payment shall subsist for g period unecertain.’’ ’

‘Mr. President (The Honourable Sir Abdur Rahim) : 1d thi
glitﬂonourable Member is in order in discussing in(;ividuaf ::stes.lflli’lltke
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Bardar Bant Bingh : T am illustrating the position and'showing how
these. field workers are treated by their companies.

. M, President (The Honourable Sir Abdur Rahim) : I think the
Hoﬂoiu'a, Member has done qulte enough in that respect He must
go:on! mth the Bill now.

Barda.r Sant 8ingh : May I Bllbmlt Slr that some of the letters are
very important ........:.

Mr, President (The Honourable Su- Abdur Rahim) : No, I cannot
allow individual cases to be discussed.

Bardar Bant Singh : All right, Sir, I will proceed. I will finish
this 'by saying that eminent lawyers evén recommended to that life
assurance company that he was not being treated fairly, and one of the
most eminent -persons in India, a Colonel, wrote to say that if he were
not an Indian he would not have submitted to such treatment. With
such callous treatment meted out to these field workers we yet find that
no mention is made in the whole Bill about renewals that they shall not
be' forfeitable, T will certainly ask the cooperation of this Housc in
saying that a renewal commission is a commission earncd. It is not a
grace, and even if the agents or the field workers leave that company
and go to another, these renewal commissions should not be forfeited.

Sardar Mangal 8ingh : If they are not opposed to the interests of
the company.

Sardar Sant 8ingh : I do not know what my Honourable friend
means by being opposed to the interests of the company. Should he give
up the profession of agency when he has learnt the business; and that com-
pany is not willing to employ him on the terms originally agreed wupon
between them ? Why should he not be at liberty to go to another com-
pany ! .If I have a right to leave the service of a bank and go to another
because I know banking business, has the bank a right to forfeit my deposits
or the salary I have earned ! It is against the principles of equity, justice
and good censcience. . Renewal commissions have been earned, and they
should not be fnrfelted When they have been earned, they must be paid
during the period that the policy remains in forece. I quite understand
that my friend is the Director of an Insurance Company, and he thinks he
can release some of the agents to go to other companies, but it is not a
matter of individual concern, it is a matter of public interest ..........

BSardar Mangal 8ingh : I am sorry to interrupt my Honourable
friend,. Sir. Renewal commissions are given for services
to be performed. They are not unconditional.

Bardar Sant 8ingh : They will be paid only if the man continues in
service, and T am protesting against such an agreement.

Mr. B Batyamurti : Why does he sign such an agreement'-!

Bardar Sant 8ingh : T have already said that he signed the agree-
ment, because he conld not nnderstand the terms of the agreement which
was framed by eminent lawyers.

‘Mr. 8. Batyamurti : Then, he should not do insurance business.

o P.M.

e
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Mr, President (The Honourable Sir Abdur Rahim) : Is the Honour-
able Member going to conclude his speech now {

Sardar Sant Singh : I will take some time, Sir. There are one or
two more points to be dealt with.

Mr. President (The Honourable Sir Abdur Rahim) : How long will
the Honourable Member take 1

Sardar Bant 8ingh : About ten minutes more, Sir.
Mr. President (The Honourable Sir Abdur Rahim) : Very well.

Sardar Sant 8ingh : Then, Sir, there is one point which I do not
find in the Bill, and I would invite the attention of the House to it. There
is no provision in those clauses which relate to investment of the funds to
call upon an insurance company to invest a part of its funds in some
industrial concern in the country. I understand that in Japan most of
the funds of their insurance companies are invested in industries with the
result that Japan has made very considerable strides in the induatrial
sphere and she is now able to compete successfully with the western nations.
Therefore, Sir, I consider this is an opportune moment when we should
make a similar provision in our Bill that a portion, however small it may be,
say 5 per cent., of tho assets should be invested in some industry approved
by the Superintendent of Insurance. Here T am giving more power to the
Superintendent whose appointment is being objected to by my friends on
my right. However, I will certainly recommend to my friend, Mr. Sen,
that he should consider this point seriously and see if a suitable provision
can be made so that a portion of the asssets of Insurance companies shall
be invested in some industry which is approved by the Superintendent of
Insurance. I want a statutory provision in the Bill itself.

I don’t want to take more time of the House at this stage, because
I am moving some amendments myself relating to all the points I have
raised, and then I shall make my further observations. This Bill, Sir,
is really a very important measure, and rarely such measures are brought
fo;warq before the House. Therefore, Sir, we should try and make
this legislation as complete as possible and sce that it is in the interests
of India and of nobody else.

The Assembly then adjourned till Eleven of the Clock T
the 2nd September, 1937. ¢ Clock on Thursday,
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